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None appears for the Applicant, List
on 2l 5.2002 Fur admission,

Member Vice=Chairman

Heard Mr. R.P. Sharma, learned counsel
For the applicant and also Mre A.K. Choudh-
ury, learned Addl. C.G.S.C. for -the Respon=
dents.
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Issue notice of motione.

- List an 2@.&.2082 for admissicon.
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‘ ',‘/
= 2046602 Heard Mr.B.Chakraborty learned
19607, . counsel appearing on behalf of the
' ' applicant, List the case for Admission
-on 2 7402, -
l% e
| lm
V 207602 .‘ ﬁ_i_,,-- » ' Heard learned counsel for the
) '-parties. _
Neo- Vx\hﬂum Qtokewnand . Application is admitted. Call
\’Wh b,a,u\ e . " for records. Mr.A.iJeb ROy, SreCeGaS.Ce
hd's f}rayed fon‘ i‘our weeks time to file
22 ' wrltt;en statement. Prayer is allowed.
B\I;F DL e List on l 8.02? for orders. | T
. Memner % Vice~Chaiman
. im - o
%uﬁq\é Y hum/ ~ 1e8402 ' »-Li'st‘ on 2948402 to ghable the respon=

dents t6 file written statement,

TR 0R.2 . o ,:»Manber V:Lce-.-Chaiman

29,8,02 List on 27,9.2002 to enable’ the
Respondants to Fila'urittan statempnt.'

- v '. L’LKAL\%L—\\V_ L/\y,,/”\\
o ' ' Member Vice=-Chairman
“mb . '
27.9.02 °  Heard learned counsel for the parties.
On the pray:arxof learned counsel for the
Respondents as well as learned counseal for the
Stat . of Assam, four ueeks time is allowed
to the Respondents to Pile written statement,

_1[ L R (ﬁ&m(béw\/v | /\/____.

Vicee-Chairman
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11.11.02 ~  on the prayer of Mr. a.peb Roy,
learned sr. C.G.S.C. for the respond-
\ents further four weeks time is allowed
to the respondents to file written
statement. List on 12.12.2002 for

o crders.
\'A-QL
-t Q”HP°°¢'J 1 ;L Member vice=Chairman
- J ~1l2.12.02 Written statement on behalf of
| 2&;,—» the respondent No.2 has been filed, The

other respondents may file written
statement if any, within four weeks
thereafter. List on 13.1.2003 for

- orders.
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24,1.03 Present : The Hon#gié Mr. Justice D.N.
Chowdhury, Vice~Chairman.
The Hon'ble Mr, S.K. Hajra,
Administrative Member,

| .
L .

oyt Hoew @Ifafhzvvtﬂ%k
Ne o e Written statement has been

'.%ﬁuli” kﬁ}xiﬁvo Ekqﬂo«i)gj filed by the respondent No.2, %he other
u”»ZL”ﬁ'f ' 4 respondents are yet to file written
' ‘ , statement. Mr. A.Deb Koy, learned Sr.
,/E%éﬁ;__7§ ' : ClGLS5.C. appearing on behalf of the other
gzqaél*’ \ respondents...again prayed for time for .

P

filing written statement. Reluctantly,
we are granted further four weeks time
to file written statement. No further
time shall be granted.,

List the matter on 25,2.2003
for written statement.

L ~—v

Member Vice~Chairman
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25.2.2003  The respondents are yet to
" file written statement thaugh time
granted. List the matter for hear-
ing on 21.4.2003. The respondents

may place connected records.
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z
Judgment delivered in open
Court, kept in separate sheets. The
application is diémissed 4in terms
of the order. No order as to costs.

Member Vice~Chairman
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0.a. J¥EKL No. .133. . . of 2002
e
8.5.2003
DATL“‘ OF DECISION 'G...O.Q0.0000..
Shri Jitu D : ' _
o o o - ’ a; e ° caso' oIE;S ° ° ° . o ©° ° - ° ° ° o ° o ° © OAPPLICANT(S) .

Mr R?P. Sarma, Mr B. Chakraborty and
Mr Utpal Das '

° 2, ° °

ADVOCATE FOR THE
APPLICANT(S) .

° ° ° ° ° ° ° ° ° © ° ° o ° a ° ® v o °

; - VERSUS -

1

The Unhion of India and others RESPONDENT (S)
.. RESPONDE .

.. o e
[T I 5 W

o ° ° o ° ° s ° ° o ° Lo .0 ° LR ° ®© .0 . ° e . e

1
! .. VRN

Mr A. Deb Roy, Sr. C.G.S.C.

. iy .
Mrs M. Das, Government Advocate, Assam. . . . . . ADVOCATE FOR TH%
' - " RESPONDENT(S).

THE H%N‘BLE MR JUSTICE D.N. CHOWDHURY; VICE-CHAIRMAN

THE H?N'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

1. Whether Reportérs of local papers may be aIlowed‘tﬁjéeé'
the judgment 2 = : o o

2.'Toﬁbe referred to the Reporter or not ?

3, Whether their Lordships wish to see the fair copy of .the, . "’
judgment ? ' '

4., Whether the judgment is to be circulated to the other
Benches ? :

I
Judgment delivered by Ho'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Applicatioﬁ No.133 of 2002

Date of decision: This the JIk day of May 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr S. Biswas, Administrative Member

Shri Jitu Das, IFS
Forest Utilisation Officer,
Assam, Guwahati. «+s....Applicant

By Advocates Mr R.P, Sarma, Mr B. Chakraborty
and Mr Utpal Das.

= versus -

1. The Union of India, through the
Secretary,
Ministry of Environment and Forests,
Government of Indla,
New Delhi.

2. The State of Assam, through the
Commissioner-Secretary, Forest,
Government of Assam,
Dispur, Guwahati.

3. The Union of Public Service Commission,
Dholpur House, New Delhi
(Through the Secretary).

4. The Joint Cadre Authority, Assam, through the
Chief Secretary, Assam,
Dispur, Guwahati.

5. The Joint Cadre Authority, Meghalaya,

Shillong
Through the Chief Secretary,
Meghalaya, Shillong. ......Respondents

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.
and Mrs M. Das, Government Advocate, Assam.

— e — — —

CHOWDHURY. J. (V.C.)

The applicant,, in the begining was an officer in
the State Forest Service, Assam. He was appointed to the

Indian Forest Service (IFS for short) with effect from
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12.2.1997 in terms of the 1Indian Forest Service
(Appointment by Promotion) Regulafions, 1966. By order
dated 27.5.1998, the Government of India, Ministry of
Environment and Forests determined 1991 as the year of
allotment of the applicant alongwith nine other State
Forest Service Officers borne on the Assam - Meghalaya
Joint Cadre of IFS of Assam and Meghalaya in accordance
with the provisions of IFS (Regulation of Seniority)
Rules, 1968. The applicant madé representation before the
authority for antedating his year of allotment. Failing
to get redressel from the authority the presént O.a. is
being presented assailing the action of the respondents

and also forvantedating the year of allotment.
2. The applicant contended that the respondents acted

in a most illegal fashion in not holding the timely

meeting of the Section Committee. The applicant also

assailed the action of the respondents for not taking

into aqcount the State Deputation Reserve in computiné
the promotional vacancies. The further grievance of the
applicant against the respondents was confined on the _.
inaction on the part of the concerned authority in
holding the triennial review which caused great failure
of justice.

3. The respondent No.l - Union of India as well as
the respondent No.2 - State of Assam submitted their
written statements opposing the claim of the applicant.
The Union of India in its written statement, amongst
others pleéded that the application was barred by
limitation. In the written statement, the Union of India
contended the the applicant could not be allowed to raise
the issue of promotion from anterior date after a lapse

of five years from the date of promotion. In the written

statement...c...
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statement the respondents also asserted that there was no
illegality on the part of the respondents in determining
the yéar of allotment. The State of Assam also submitted
its written statement denying and disputing the claim of

the applicant.

4, Mr B. Chakraborty, the learned counsel for the
applciant, strenudusly contended that the applicant since
became eligible for consideration as far back as 1981 and
his case was not considered at the appropriate time for
appointment to the All India Service in conformity of
the Recruitment Rules which caused great failure of
justice. The learned counsel asserted and contended that
failure to hold the Selection Committee ﬁeeting in each
year as per law, had affected his career seriously, not
only in breach of the rules, but the same also caused
great failure of justice. The learned counsel, referring
to the IFS Cadre Rules contended that a statutory duty
was cast on the Central Government to review the strength
of the cadre within the time enjoined in the rules and
the respondent authority failed to discharge its
statutory obligation without any just cause. In reply to
the contention of limitation raised by Mr A. Deb Roy,
learned Sr. C.G.S.C., Mr Chakraborty contended]that since
a great injustice was caused to ‘the applicént, the
applicant is entitled for'the equitable relief which was
deliberately denied by the respondents. Mr Chakraborty
contended that the applicant represented his cause and
the 'respbndent authority in oblivious to the statutory
duty was dragging their feet for which the applicant was

not responsible.
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5. Admittedly, the applicant was appointed to the IFS
as far back as February 1997 in terms of the IFS
(Appointment by Promotion) Regulations, 1966. The
applicant, however, chose to move the Tribunal in May
2002. "Equity" can come into aid only to the vigilant -
"Vigilantibus Non Dormientibus Leges Subveniunt." Equity
follows the law. A Tribunal or Court cannot overlook the
spirit of the law of limitation. On the expiry of the
period of limitation a right is accrued to the adverse
party. Such party should be allowed to rest on the oar
instead of exposing him to a worn out claim as was.
pithily observed by Lord Brightman in Yew Bon Tew Vs.
Kenderaan Bas Maria, (1982) 3 All England Report 833:
"When a period of limitation has expired, a
potential defendant should be able to assume that
he is no longer at risk. from a stale claim. He
should be able to part with his papers if they
exist and discard any proofs of witnesses, which
have been taken, discharge his solicitor if has
been .retained and order his affairs on the basis
that his potential liability has gone."
No rational justification“was found as to why " the
applicant could not raise his griéVénée within the period
of limitation. We, however, did not consider it to be
sppropriate to slam the door on the pdint bf limitation.
We, therefore, thought it apposite to address into the
broader issues raised by the learned counsel for the

applicant and therefore, perused the materials those were

made available to us.

6. The materials on record clearly pointed out that in
the State of Assam, it had a cadre strength of
thirtythree senior duty posts before the cadre review in
1987. The promotion quota as per the amended Regulations
1998 was more thaﬁ one-third of the senior duty posts and
Central deputation reserve (i.e. 20% of the senior duty

posts). The respondent No.l in its reply asserted that

till..-...oooo
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till the cadre review in the year 1995, the promotion
quota for Assam segment from Assam - Meghalaya Joint
Cadre of IFS was 20. Needless kto state that appointments
depend upon the availability of vacancies in promotion
quota with due regard, to seniority. From the reply
submitﬁed by the State of Assam it transpired that
Selection Committee meetings were held in 1975,.1977 and
1982. In the year 1975, six officers weré promoted to the
IFS, seven officers in the year 1977 and eight officers

were appointed to the IFS in the year 1982. The reply of

‘the State Government did not indicate clearly as to

whether any Selection Committee meeting was held in
between 1983 to 1990. However, the matter was not
required to be probed into in this 0.A. on tﬁe basis of
the pleadings; The reply, however, mentioned that. no
promotions were made in the year 1991 and 1993 due to
interaction by the Court. The Selection Committee meeting
was, however, held in 1994, wherein four officers were
promoted to the IFS and seven officers were promoted to

the IFS in the year 1996.

7. On consideration of all the aspects of the matter,
even on merits we do not find any invalidity in the
actionlof the respondents in preparing the Select List
and flaws in cadre review on the fact situation. No
injustice, as such is caused to the applicant requiring
judicial review.

8. . The Judgement of the Supreme‘Court in S. Raménathan
Vs. Union of India and others, reported in (2001) 2 SCC
118 referred to by Mr B. Chakraborty, iearned'counsel for

the applicant, is a decision distinguishable on facts.

W\
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9. For all the reasons stated above, the application
is liable to be dismissed and accordingly the same is
: dismissed. There shall, however, bev no order' as to
E; costs.
: ; - - M
. ER3ZE
| ( S. BISWAS ) ( D. N. CHOWDHURY )
; ADMINISTRATIVE MEMBER ' VICE-CHAIRMAN
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QEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI

| BENCH : GUWAHATI

0. A. No.133/2002

| Sti Jitu Das, IFS oo Applicant

f Vs

Union of India & Oms. ... Respondents

|

! List of Dates/Synopsis ' , o
| |

i Date Particulars ’ Annexure

' February, 1973  Applicant selacted to undergo 2 years SFS training -

Feoruary, 1975 SFS Course from Indian Forest Collegecompleted

. 2?:%2.75 Applicant appointed as ACF - A |
S | nppuc,dm ]oiﬂeu in his post
| | 18!575 Serviceas ACF was regulariged
16‘:-11.89 i. Service confirmed
Zf}-j‘LBl Applicant prometed to the post of DCF | B ;
Qctober, '91. From 1981 onwards applicant served as Dfo under various “"
| divisions sL

251199 onwards  Applicant sarving as FUO, Assam in the rank of DCF

1 6.11.89 Provisional Gradation list published, Applicant at Sl. No. 18
22} 7 Applicant prgmoted to thelFS C
‘Yeag!‘l% Tot;1 cadre strength of Azsam was24,1/3 or8 poste mean for
1 promotees
sta;j:r 19481 Total cadre strength of Assam alone was 29, 1 /3 orll posts
] mean for promotees
1&6%[ onwards No triennial cadre review under Rule 4(2) of IFS (Cadre} |
I Rules, 1966 for which thacadre strength remain stagnant X
119515 Cadre review after lapse of 15 years
'2‘7 B Applicant given year of allotment as 1991 E .

on the representation of the Applicant, Respondent No. 1 call

o

to
S
o
o
O
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272,97

;
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A
for detail reports from respective Govt.
Govt. of Meghalayn sent itz raport but Govt, of Assam is yat to
earnm tha narmact
DT WIT ) cyvl 1
One more representation sent by applicant
Govt. of India under similar circumstances extended the benefits
ta SFS Officers of J&K K
~



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .

Guwahati Bench.

0.A No.[?? of 2002

Between

Sri Jitu Das IFS  .......Applicant

-And-
Unlonofindia8 Ors. = ........ Respondents.
INDEX
Sl.No. Documents - Page
1. Application &vekieokion. [ — 22
2. Annexure- A 23
3. Annexure- B 24
4. Annexure- C 25
5. Annexure- D 26
6. Annexure- E oy — 28
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DISTRICT-KAMRUP. %

ECE T IVE TR AL.
Guwahatl Bench.

» (An application under Section 19 of the Administrative Tribunal Act, 1985.))

For use in Tribunal's Office

Signature
Date
}} O.A. No. - 12002
| Between
Sri Jitu Das, | F.S.
Forest Utilisation Officer,
. Assam, Guwahati-1.
.....Applicant.

And
1. Union of Indla,
! Through the Secretary. Ministry of EsVivonwmiont
Sifevests ..., Gowt. of India, Pariyavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi-110003.

2. State of Assam,

o rey.|
PO D¢ {TLE N
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Through the Commisioner-Secretary, Forest |
Gowv. of Assam, Dispur, Guwahati-6.

3. The Union Public Service Commission, Dholpur
House, Shahjahan Road, New Celhi-110001,
(through the Secretary).

4. The Joint cadre Authority, Assam ,

Thruugh The Cliel Secmelany , Ao
Dispur, Guwabhati.
5. The Joint Cadre Authority, Meghalaya, Shillong.

‘tl\wwynﬂu. QJMu,f gu—ﬂ—b’uut , m"éf\""“a“;g/

Respondents.

1. Partlculars of order(s) against which the application Is made :

i

The applicant through this application assails the action of the
Respondents in not promoting the applicant to the 1.F.S. cadre in the
year 1981 with the year of allotment from 1977 when the applicant
was fit, eligible and was within zone of consideration and whan tha
posts were available but instead the applicant wa{’giomoted on
12.2.97 to IFS cadre with vear of allotment as 1991 ;"‘}/he applicant
aiso assailed the action of the Respondents in causing delay in
holding the mandatory Triennal Cadre Review and the Annual meeting
of the Selection Committee for which the promotion of the applicant to
the posts IFS and getting allotment of year was delayed. The applicant
further assails the inaction the Respondents’ continuous inaction in

taking appropriate action In pursuance to the various representations

50 filed by the applicant.

e WContd,
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) Order No. 17013/02/96-IFS-Il dated 12.2.97 passed by the Govt. of
India, Ministry of Forests & Environment by which the year of allotment

of the applicant was fixed as 1991.

S

iy  The applicant also assails the action of the Respondents for the disparity
in induction of State Forest Service Officers of Assam by promotion to IFS
thereby causing loss of his inter-ge-seniority In Joint cadre thaugh the

, recruitment in SFS was concurrent,

2. Jurlsdiction of the Tribunal :-
The application declares that the subject matter of this application is within
the jurisdiction of this Hon'ble Tribunal.

3. Limitation :
The applicant also declares that the presant application is within the
limitation period vas has been prescribed under Seclion 21 of the

Administrative Tribunal Act, 1985.

4 Facts of the case :-
1. That the applicant Is a citizen of indla and a permanent resident of

Guwahati.  The applicant is entitled to the rights and privileges as

guaranteed under the Consfitution and the relevant rules framed:

thereunder.

2. | That following due procedure, the applicant was selected to undergo
S.F.S. course at the Indian Forest College, Dheradun in February, 1973
and he successfully completed the same in February, 1975. Having

successfully completed the same, the applicant vide an order dated

vereenContd
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27.2.75 was appolinted as Assistant Conservator of Forests (ACF in short)
and he joined in the post on 5.3.75. Thereafier vide an order No 1?/?4/151
dated 18.3.75, the applicant’s service as ACF was reguiarised. The
service of the applicant was later on confirmed vide an order No.
59/82/160 dated 16.11.88.

The copy of the initlal appointment order dated 27.2.75 Is annexed

herewith as ANNEXURE-A .

That the humble applicant as ACF, served under different Forest
Divisions, namely, South Kamrup Forest Division, Guwahati; Working Plan
Division, Kachugaon & Haltugaon Division under Kokrajhar district till

19.1.81 with sincerity and dedication.

That vide an order dated 20.1.81, the applicant was duly promoted io the
rank of Deputy Conservator of Forests( DCF in short). Having promoted to
a cadre post, the applicant joined in his post on 28.01.81 as Deputy Field
Director, Project Tiger , Manas under Barpeta district where he continued
till 12.10.81.

A copy of the promotion order dated 201.81 Is annexed herewith as

ANNEXURE-B.

That thereafter the applicant served as D.F.O. (Divisional Forest Officer)
under different Forest Divisions, namely, DFO Assam Zoo Division,

Guwahati; DFO Working Plan Diviéion, Lower Assam Circle, Guwahatl;
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DFO Karbi Angiong West Divislon, Diphu; Afforestation Division, Diphu;
DFO Darrang Division, Mangaldoi and Kamrup East Division, Guwahati.
After serving at various divisions, the applicant at present is posted as
Forest Utilisation Officer, Assam, a post in the rank of DCF where he
was joined on 25.11.99 and still continuing in the same post till the date of
filing this application. Be it stated here that the applicant served for 26
years with nothing adverse known against him and has remain stagnant in

same post which is quite humiliating for him.

That on 16.11.89, the Respondent No. 2 published the draft gradation list
of Class-| SFS Officers where in the name of the applicant appared at
serial NO. 18. The applicant craves leave to produce and rely on the

gradation list dated 16.11.89 whenever required so.

That the applicant was finally appointed upon promotion to Indian Forest
Services vide an order dated 12.02.97 which was again relssued under
€.rc

memo. No. FRE. 125/91/378 dated 14.02.97 by the Gov. of Assam..

A copy of the sald order of promotion dated 12.02.97 Is annexed
herewith ANNEXURE C.

That the total cadre strength In the Senior Duty Post in the year 1973
was 29 in Assam & Meghalaya cadre, and out of which the state of

Assam was given 24 Senior Duty Posts of which 8 posts were meant for

share in promotional quota at 33 1/3 % . Simllarly in the year 1381, the

veere.....Contd.
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senior duty in the Assam & Meghalaya cadre was 44, of which ihe Staie of
Assam was given 29 posts and out of which the share of promotional
posts had been 11 and as such there were ready senior duty posts to
appoint SFS officers in such posts by promotion In the yaer 1981 when the
applicant was fit and eligible for the same.
A statement showing the position of Senlor Duty posts as per
deemed Authorised Cadre Strength Is annexed here with as
ANNEXURE-D.
9. That as there was no cadre review from 1981 onwards, the number of
/ duty posts remained the same and the state wise aliotment also remained
unchanged. The various year wise duty posts which prevailed as per State
l Govt. Notified Authorised Cadre Strength and calculated as per Desmed
Authorised Cadre Strength and promotion claimed therein upto 1990 are
detailed below and the applicant craves leave to furnish the details of the

yegt-

preceding,if necessary at a later stage.

As per State Govt. Notified As per Deemed Authorised Cadre Strength
Authorised Cadre Strength(NACS) {(DACS)
Yoar NACS Cent. Total Prometional DACS Cent. State Total Promotional
Deputan. Quots Deptn. Deptn. Quota
at3313 % at 3313 %
) 1981 29 6 s 11 60 12 ? 79 26
| 1962 39 8 47 15 62 12 8 8 27
1983 39 8 47 15 64 13 8 88 28
1984 39 8 47 15 &7 13 8 88 29
1988 39 8 47 18 7 15 9 101 34
1986 39 8 47 15 89 18 11 118 39
1987 S0 10 60 20 95 19 11 123 42

veenn.....Contd.
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1968 S0 10 60 20 97 19 24
1989 SO 10 60 20 98 20 25 143 a8
1990 80 10 60 20 101 20 35 146 49

Thus it can be seen that when there was actually more number of posts,
the authority calculated the percentage of promotional quota on Notified
Authorised cadre Strength instead of Deemed Authorised Cadre Strength
for which the SFS officers suffered. Further, as there was no cadre review,
deemed cadre strength was also not taken into consideration and also the
meeting of the annual selection commiftee was not held in time. The
above flgure also give the details of the applicant’s position as per
deemed cadre strength at the relevant period of time when he was eligible
for appointment to IFS on promotion. In due course the position of the
applicant elevated further due to death of two cadre officers.

The above number of posts remain stagnant till 1995 when the cadre
strength was reviewed for the first time after 1978 though a mathematical

adjustment was done in the year 1987 which cannot be termed as cadre

ravigw
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That it Is stated that the calculation as described above for the number of
posts has been arrived as per the decision given by the Hon'ble Central
Administrative Tribunal, Calcutta Bench in O.A. N0.994/1990 decided on
26/7/94 where in the Hon’ble Tribunal for uniformity of allocaﬂ'on of posts
decided that service conditions of All India Service Officers are the same

irespective of the state cadre to which they belong. Hence there should
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be uniformity of criterion in all the states in determining the cadre strength

as per IFS (Fixation of Cadre Stréngth_) Regulations, 1964. The Hon'ble
Tribunal while delivering the judgement, relied on the judgement and order
passed by the Hon'ble CAT, Jabbalpur In TA 81/1986 (K.K. Goswaml vs
Union of India reported in 1987 (4) SLJ(CAT) 194 Jab). The said decision
of the CAT, Jabbalpur Bench was assalled before the Hon'ble Supreme

Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP was

dismissed.

10.-A That earlier while calculating promotion post, on the strength of Senior

Duty posts were done as per the schedule as enumerated under the
IFS(Fixation of Cadre Strength) Regulations, 1966 where in item no. 9
was never taken into consideration as per Recruitment Rule sxisted upto
91.2.89. But the Hon'ble Calcutta CAT judgement observed that while
calculating posts for the promottee quota, the item No.5 also needs to be
added in determining the number of posts to be aliotted to the SFS officers
under promotion quota.

As such when the number of posts to be filled up by promotion in Assam
& Meghalaya cadre as on 1.1.81 should have been 26 but it was shown as
11, i.e. short of 15 posts. The calculation as prescribed under the
Regulations of Seniority Rules 1968 is shown in the table below:

Senlor posts under the Assam & Meghalaya Cadre

As per NACS As per DACS
4. Total Senior Duty Posts: 29 60
2. Central deputation(20% of item 1above) 6 12

cvunn.....Contd.
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3. Posts to be filled by promotion 1 28
(3381/2% of item No. 1,285 together)
4. Direct Recruit posts (item No.1 -2) 24 53
§. Deputation Reserved (state) - Nii 7

{15% of item No. 1 above)
8. Leave Reserve

That the year wise duty posts and the promottes posts would have heen

from1981 onwards upto 1983 in the following manner:

Year. DACS  Promotional Posts for  Promotional Posts granted  Resultant

(o)

SFS Officers on the basis of NACS Sho&d«ll in
ToITD Peomion
981 79 26 11 i5
1982 82 27 18 12
1683 85 28 15 13

Describing the way as stated above, it can be seen that in 1981, there was
a total 15 shorifall in promottees quota and for such the applicant who was
entitled for promotion in 1981 as per the recruitment rules was iflegally
denied. The above discrepancies occurred due to not holding the
mandatory triennial cadre review in time. Had the same been done, the
applicant would have been appointed upon promotion way back in 1981.
Thus from the year 1983 onwards where there should have been a
notified cadre strength of 79, treated now as Deemed Authorised Cadre
Strength arising out of non conducting of mandatory Trinnial cadre Review
and non preparation of Statutory Annual Select List. Because of such, the
promotional quota which ought to have been increased remain below

depriving the eligible SFS Officers of their legitimate dues.
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12.}{ That It is stated that the state of Assam is a constituent of the Joint Cadre
| Authority in matters of notional allocation of the promotion quota for the
then U.T./State constituents units as framed by the Minisiry of
Environment and Forest, Govt. of India which s the controliing authority.
The Gowt. of India accordingly vide official letter dated 25.1.95 sought
concurrence from the constituents units for approval for distribution of
notional allocation for promotion to the post of IFS.
G Y ENOCY Ty parmmer D Ay o
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13.  That finally vide an order dated 27.5.98 lssued by the Respondent No.1,

the applicant’s year of allotment in the IFS was fixed as 1991. The
0 applicant having submitted a representation on 10.3.98 addressing the
\ ‘3 concerned authorlty of the Govt. of Indla which was duly forwarded by the
. Gowt. Of Assam on 12.5:98 submitted another on 31.3.99 which was

forwarded by the Govi. of Assam vide its communication dated 20.7.99.

The coples of the order of allotment dated 27.5.98, the representation
dated 10.3.98 along with the forwarding letter and the subsequent

representation dated 31.3.99 are annexed herewith as ANNEXURE- E,

F3; & @ respectively.

14 That be it stated here that in response to the applicant’s represantation,

the Respondent No. 1 has sought for comments vide its letter dated

20.8.99 from the respective Govt. of Assam and Meghalaya. Though the

.......... Contd.
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Gowvt. of Meghalaya had sent thelr comments vide communication dated
21.8.99 under memo No. FOR. 73/99/10, the Govt. of Assam are yel {o
sent their comments and as such the matter till date could not be process

and has been kept pending. The applicant making a last effort, on

5.1.2001 submitted another representation before the Respondent No. 1

and a copy of the same was also forwarded to the Prime Minister Office.
" the B4 pennt 2002

In response to the sama, very recently,the mallsr was &

Office of the Prime Minister who has requested for an early action in this

regard. Despite ali this, the Respondent No. 2 are yet to sent their

comments. Since the applicant’s case has not been decided, it was for

this reason the year of allotment order has not been passed till date for the

promotion made in the year 1998-1999.

A copy of the representation dated 6.01.2001 Is annexed herewith as

A KEREPRLILE NP
ANRN I:AUKI:-H-

That the appllca‘m begs to state that having appointed in & substantive
and sanctioned posts which is very much evident from the allotted cadre
strength for promotion quota, the unnecessary and unexplained delay
caused in cadre reviewing and holding meeting of the selection com mittee
upon wrong calculation of promotion posts has deprived the petitioner to
get promoted to IFS from 1981 when same became due and when posts
were readily available. The applicant ought to have been promoted from

1981 with year of allotment as 1977 when he was fit and suitable for the

appointment to IFS.

M. il
P W4 L6 X
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That the applicant humbly begs to state that had the applicant been
promoted to the post of IFS with year of allotment as 1981 when same
hecame due, the petitioner would have been promoted by now, to a higher
scale of pay. The applicant instead of getting the higher pay scale is being
given lower pay scale and as such the pay scale has remain stagnant for
the fast few years which occurred due to non holding of cadre review and
preparing annual select list. The applicant in this way not only lost his

seniority but as well was deprived from better pay and packages.

That it is stated that the relevant service conditions relating to promotion,
appointment, selection efc. in matters of IFS cadre in the present case,
are governed by the following rules, namely-

1. The IFS(Recruitment) Rules, 1966. Rule 4 speaks about method of

recrutment and Rule 4(b) provides for promotion from substantive

members from State Forests Services. Rule 8 provides promotion from

SFS cadre and also lald down that the number of person to be récruited.

2. The IFS (Appointment by Promotion) Rules,1966: Rule 5 prescribes
that every year list of eligible candidates who have completed 8 years
of service has to be prepared which in case should include number of
eligible candidates as 3 times the vacancy. The said rule also speaks
about that the list has to be review every year and If there Is any
adverse entry same has to be communicated to the Central Govi. Rule

8 of the said Rule provides for the State Govi. to appoint person of
SFS cadre to appoint in cadre posts.

.......... Contd.
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3. Rule 2 (g) of the IFS (Regulation of Seni&rity) Rules, 1968 defines
a senior post as a post included and specified under item 1 of the
Cadre of each state in the schedule to the IFS (Fixation of Cadre
Strength) Regulatlons, 1966 and includes post Included in the number
of posts specified in item 2 and 5 of the said cadre when hold on
senlor scale of pay, by an officer recruited to the Service in accordance
with sub-rule (1) of Rule 4 or Rule 7 of the Recruitment Rules. The said
calculation is also needs to be read along with the judgement and
order so passed in O .A. No. 994/1990 as passed by the Hon'ble CAT,
Caicutta Bench.

4. Rule 4(2) of the IFS (Cadre) Rules,1966‘ prescribes that that there

should be timely réview of cadre every 3 years.

8. Rule 8 (3) of the IF8 (Recrutment) Rules, 1968 emphasis that
Central Govi. may make appointment of persons from the SFS and
when a vacancy occurs in a joint cadre which has fo he filled up
according to the provisions of this rule, vacancy shall, subject to the
ag}eement in this behalf be filled by member of SFS of any one of

the constituent state of the group.

That the applicant humbly sates that the action of the Respondents in not
promoting thé applicant to the IFS cadre when posts were readily
available and when same became due has been done in most arbitrary
and malafide manner exercising power colourably. The promotioh ought

to have been done by reviewing the cadre and holding meeting of the

.......... Contd.
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Selection Committee In time and in the Instant case there was no cadre
review from time to time and for such irregularity, the applicant was

subjected to loss of service henefits for no fault of his own.

That had the Respondents would have promoted the applicant against the
vacant posts occurred under the cadre in the year 1981, the apnlicant
could have been attending the senior cadre posts with better benefits by
this time. In the instant case, the Respondents till date, has unnecessarily

kept the matter hanging without taking any decislon and as such the

applicant was made to remain stagnant for years. \ 0_\/}@

That recruitment of SFS officers to IFS was made in Assam inﬂ? and
then in 1983. Thereafter it was made in 1994, 1996 and in 1997 when the

\
applicant was appointed to IFS with year of allotment as 1991..

it is very clear from the above scenario that during the laé 21 years from
1977 to 1997, the meeting of the selection committee held for & (five)
times only whe!n it was mandatory to held so annually. Again in betwegn
1981 and 1997, the selection committee held 4 times only. Had there been
timely selection and holding of cadre review, the applicant would have
appointed much earlier. This irregularity has caused immense hardships
on the applicant.

The statements showing the year wise holding of Cadre Review and

meeting of Annual Selection Committee are annexed herewith as

ANNEXUREZT& J-.
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That the principle laid down in the IFS Service Rules for Triennial cadre

review and preparation of annual select list for recruitment through

promotion had a mythical status for Assam and later on for Assam &
Meghalaya Joint cadre of IFS. The cadre management of SFS officers In
Assam is so pathetic that the applicant who is of 1973-75 batch, has been
promoted to IFS along with SFS officers of Meghalaya of 1978-80 and
1979-81 batch, who are 3 to 4 years junior to him in service. Persons
such as Sri Andrew Lyngdoh, Sri C.P. Shullai, Sri K.S. Lyngdoh who were
appointed in the year 1978-79 in the State Forest Services were also

allotted the same year 1991 along with the applicant.

That the applicant begs to state that the Gowt. of India issued a circular for
helding DPC laying down the guidelines to be followed therein. The

Respondents in the following case has overlooked such guidelines for

which the applicant was made to suffer,

That the applicant further begs to state that when it being the admitted
position that the”applicant was eligible for promotion to IFS in the year
19817 after completing 8 years of service. It is also the admitied
position that there was no cadre review and holding of selection
committee meeting in time under the rules and guidelines. As a result of
such unreasonable and"unjust act, no SFS officers from the state could be
promoted when posts were avallable at 33 1/3 %  which has caused
hardships to the applicant. The Respondent No.1 In a similar

Cuoritd.
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circumstances admitting the hardships caused to the SFS cadre from the
state of J & K and has allotted year retrospectively when same was due by

issuing a notification dated 29.2.97. The applicant being similarly situated

deserves similar treatment.

T vw

The copy of the notification dated 27.2.97 Is annexed herewith as

ANNEXURE K.

That it is stated that the selection committee which ought lo have met

every year for preparing a list panel as per rules framed under IFS
(Appointment by Promotion) Rules,1966, but the meeting of the selection
committee has held 5 times in 20 years clubbing all the unfilled vacancies
which is illegal. Had the meeting been held regularly, the applicant would
have been promoted to IFS in the year 1981 when posts were readily

avallable and when the same became due to the applicant.

That It Is humbly stated here that the applicant is entitled to be [promoted
eatlier to IFS as per explanation to the IFS (regulation of Seniority) Rules,
1968 and is also entitled to the bensfit of officiating period also as he

discharged duty of DFO In many cadre divisions with intimation to the

h

appropriate authority with satisfaction before his induction to the IFS. The

"

applicant also underwent varlous courses within Indla successfully during

hie carvira raraar
THV Ul Viuw DUl wwl .
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That this Hon'ble Tribunal under similarly situated cases has issued
direction directing the Resp»ondents to review the entire matter in the light
of the benefit given to other SFS officers for not hoiding the cadre review
and selection committee meeting in time. The applicant being similarly
situated also deserve similar order.

A copy of one of such order passed in O.A. 266/2000 Is annexed

herewlth as ANNEXURE-L.

That belng highly aggrieved by the arbitrary and malafide act on the pairt
of the Respondents in not promoting the appiicant to the iFS cadre in the
year 1681 with year of aliotment as 1077, the applicant has approached
this Hon'ble tribunal with a prayer to refix his year of aiioiment as 1977 by

guashing/ setling aside and/or modifying the order of appointm ent to IFS
dated 12.2.97 along with the year of allotment order dated 27.5.98 to the
extent refixing his year of allotment as 1977{:;;'} and restoring his pay
and seniority retrospectively as done in the case of SFS of the state of
Jammu & Kashmir. The applicant being similarly situated deserve same

treatment.

Ground r prese ication.

For that the Respondents never took steps in holding meeting for cadre

review as well as for preparation of lists for promoting SFS officer as

prescribed under the Rules and clubbed the vacancles which Is contrary

to the rules and did not appoint IFS officer from the promotee quota in the

i.....Contd.
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subsequent years for which the applicant was denled for promotion to

lFS cadre in 1981 when he was fit and eligible.

For that from the entire sequence of events as stated above it is apparent
that the Respondents have caused unreasonably delay in holding the
meeting of the Selection Committee since 1977 and in reviewing the
cadre. The entire action was exercised malafidely and arbitrarily for which
the case of promotion of the applicant to the IFS was further delayed and
| the year was reckoned as 1991 instead of 1677. As by getting promation

to IFS cadre, one is entitled to have better service benefits.

For as per Explanation 1 of the IFS ( Regulation of Seniority] Rules, 1968
ever since the first select fist prepared by the Selection Committee
constituted under Regulation 3 of the IFS (Appointment by Promotion)
Rules, 1966, the period of continuous officiation in senior post declared
has to be counted. Since the applicant was officiating In & senlor posis

from 1981 to 19987, hence his due date of promotion o IFS would be in

the year 1981.

d For that it being apparent that the Respondents committed error and were

i

blased in calculating the posts for SFS officers when the posts were
readily available and the applicant ought to have been promoted to IFS in

the year 1981 with year of allotment as 1977 and for such Irregularity, the

T Contd.
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applicant was deprived of service benefit and seniority and his service

remain stagnant for years.

For that the Respondents have dlrectly'recrulted regular IFS officer during
this period, whereas as per IFS (Appointment by Promotion) Regulation,
1966, few seats at 33 1/3% and following the Hon'ble Calcutta CAT's

judgement, ought to have gone in favour of SFS officers.

For that the action of the Respondents in the instant case besides being
arbitrary, illegal, malafide and biased is also violative of Arlicle 16, 19 and
21 of the Constitution of Indla as because of violating of statutory

provisions, the applicant was deprived of better service benefits to which

he is legally entitled.

For that the action of the Respondents in the instant case is patently

“malafide and punitive based on irrelevant and extraneous conslderation.

applicant by asking the Respondents to allot year of allotment as 1977
when it felt due to the applicant and when posts were readily avallable and

he was within zone of consideration.

For that the impugned action besides being arbitrary , illegal and malafide

is also llable to be condemned and set aside as same has been done

whimsically, capriciously and under colorable exercise of power.

veereo....Contd.
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-:-5 For that the order so assailed and the entire exercise of power has been

performed in violation of the principle of natural justice and administrative

© fair play. The orders as such is liable to be quashed and set aside.

For that in any view of the matter the impugned action is bad in law as well

as in fact and as such the same is liable to be quashed and set aside.

Detalls of Remedies exhausted :-
The applicant declares that he has no other aiternative remedy other than
to approach this Hon'ble Tribunal for getting redressal.

r Any A | or Suit Is Pending In any C R

“That the applicant further declares that there Is no sults, application or writ
petition pending before any court or tribunal with regards to the matter as

agitated in this petition.

Det Rellef S for:-

uUnder the facts and clrcumstances stated above, the applicant humbly
prays that this Hon'ble Tribunal may be pleased to admit this application ,
call for the records and after hearing the parties may be pleased to pass
an order directing the Respondents to promote the applicant to IFS with
retrospective benefit from the year 1981 with year of allotment as 1977

restoring his seniority with all retrospective service benefits by setting

Ay
.......... LOIA.
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aside and/or modifying the order/communication dated 12.2.97 (
Annexure-D) to the extent of delayed promotion and wrong fixation of
year of allotment of the applicant and 27.5.98 (Annexure-G) and/or pass
such order/orders to which the applicant is entitled as per law and equity

including the cost of the proceedings.

interim rellefs if any :-

Under the present facts and circumstances, the applicant reserves his

right to press for interim order when situation arise and If there Is necessity

for the same.

Particulars of .P.O :
L.P.O. No. dated for Rs. 50.00 (Rupees Fifty

only) is enclosed.

vvie..Contd.
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VERIFICATION

‘,"I Sri Jitu Das s/o late Upendra Nath Das of Dr. B. Baruah Road, Guwahati-7
ariid presently working as Forest Utllisation Officer, Assam and as applicant In the
ingtant application do hereby verify that the statements made in this instant
application 4(1,3.5,¢, 32,101, 1422, 2425, 22) ST 46— paragraphs
are true to my knowledge and belief and those in paragraphs 4(»4.» »=4aig Deing
m';atters of information derived from records which | believe to be true and the
rést are my humble submission before this Hon,ble Tribunal.

| sign this verification on thisl“ﬂ' day of April, 2002 at Guwahati.

e

Signature.

/ -
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T NOTIFLCATIQN 6%7,> -

"9a :b% |

Dated Disgur, the 27th Feb,!

.l7/74/l2é - Bubjoct to their succossful completich of
" training end obtaining the Diploma in Fcrestry, from

~ tha Indian Forcst College, Derhs Dun, the Goveroor ) 3
of Assam is pleasad tc' appoint the fcllowing 3(thrae) ¥

| . . stipen@iary'students of 197375 Diploma Course 1b
Forestry, as tamporary sesistant Conservators of Forest
B 4n tha'goale of Pay ofﬂm,350~30~500~EB~30-680~EB—35—
925/~ p.m. plus other allowances admissible under rules
with effect fram the date follcwing the date of heldlng
the cotvocation and they are tenperarily posted to the
office of tha Chief Conservator of Forests,Assas,Gauhati,

|
I f 1) . Shri D.K. Basunatari

| coL 2). " B.B. Nobis : :

i - 3). " Jitu Das. , ~

. . _ 8d/- J.Changkakati,
: T ' Joint Secretary to the Govt.of 4As3an,
- Foraest Dapertusnt,

Z?Memb.NO.FRE.17/74/123~A, Dataod Dispur, tho 27th Feoruary/75.
_Copy forwardad for inforoation and necessary ceticn to -

SR : )
&jl).The Chief Conservator of Forests,Assam,Panbazar,aauhati—l,
. Post Box No,79 with raference to his letter No.FE,22/11
w4 dated 5.2-75, 41l .tha three nawly appointec hoCJF, ere )
#1s 4nitlally posted to his offica to get themselves fenilarised
st with the works of the different brancas of the Forest Deptt.
g5l After two waeeks, they will be transferred and posted to
,ﬂé,”{utexn&aai'division for in-service training as follows. Shri
LD WK, Basunatari to Cachar Divislon, Shri B.B.Nobis toc Sibsagar
<+« Division and shri Jitu Das to South Kemrup Division. Toinal
i -notificatlon will be issuaed in due course, AS regards his ,
i ‘proposal for transfer of Shri J.N,Taluldar and Shri §.C, , !
Pheatowari, a. notification 1s belng iscued seperatoly, His !
othex proposals for ratransfer of Sharveshri U.C, Sarma,N.,Z. i
Hussain and P.K. Deb Medhi have been rejectad by Govt, Shri ]
U.C. Sarma, 4.C.F. should be agked to join at the Lssan Foresv (
Schocl inmediately. '
2) .The Superintendent, &Ssan Govt. Prass, Banunivaidan,Geuhotl-2l,
for publishing the netiflcation in the next izsua -i tho ssz=l

Gazalt )
;. 9).8meU'D.K.Basumaters ) | : ~ T
i 4),sf"  B.B, Nobis " ¢/o.Chiaf Censervater of Foroasis,hsnon,
ks . " Jitu Das ' ) panbazar,Gauhatiul,Post Bex No .78,

?ff. 6) .Tha Accountant Ganeral,assam,Maghaleya,ote,,Shilleng,
7).Shri U.C.5arma, 4.C.F(on jeavae) C/o.Divisicnal Ferest Officar,
‘- Goalpara Division. Ea is heraeby diraected to join at the .ssam
 Forest School,Jhalukbari imnediately.
' ? By order -atc., ey

; ) T
S \O LN
JOREN 3% SUR O UL T / 3 3
Joint Sacratary to thae G Vt, of Losam,
Forost Dapar tnaent,

- - -

o
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- GOVIFNMENT OF ASS/M | .
xﬁéﬁEST DEPARTMENT : ¢ @ ¢ 3 %3 ¢ $ &8 & % ESTT, BRANCH.

A ' —
| NQTIFICE T%ON , | |
Dated Disrur, the 20th Jon'81, i

NO. FRE.50/77/Ft.IIIA/28 : Sri Jitu Das, L4 C. Fu,

atteched to Nivisionsl Forpest Officer, Heltugoon Division, ¥

TN

Kokrrjharb, is ppomoted temporerily snd until further orders

to the.rrnk of Deputy Conservétor of Forest, snd Lls posted i
¢ Deputy Fleld Directolr, Tiger Project with Headquprter et :a
Berpets Rord vice Shri T. K. Das transferred. f
.

sd/- K, &, Rao, .

Secretery to the Govt. of Assem,
Forest Deptt.

—

. Memo No. FR3 .53/77/Pt IIlA/°8-A Dt. DiSWAr, the 20uh Jen'8l, i

. Copy to :« o
1) The Chisf Conserv~tor of Forests, hss.my Rehab:ri, Gauh.ti;S '

o) The Accountent Genaral, /ssam,y Megheloya atc, .Shillongs é
3) The Fiela Director Tigar Froject, Barpete Rqad for information, -
4) M1 Consqrvptor‘of Forests, Assam, o

5) A11 Divisional Fbrmst Officers,

_ Sri Jitu Dss C. F, attached to Divisional Forest Officer,
Heltuseon Divn, Kokrajhar for informetion and necess«Iy 1ction.,

7) The Sundt, Ass‘m Govt, Press, Bamunimeiden , Gauhati-21 for
wublighing the ‘above notificrtion in the next'is

Gezette

8) Personal File, N ' .

,

' By order =zlc.,

Deputy Secy. to tﬁg/////” Lf Aegem,
Q§ph//// Forest Dantt,

sue of the A:¢sam : —



L . J ettt i 3N RSTERS ALNE
. R . £ '%{ ﬂﬂﬂVEXL@&?jé?-Q{

95

I SICTION 11 or e CAZEIY OF Jtia)

(10 nre PUBLISHED 1N PAICI-

F.Ho.]7011/02/96~1F5~]]
Government of India

Ministry of Environment'and Foresua

Paryavaran Bhavan,

CGQWomplex,Lodhi Road,
New' Delhji - 11003

4

. dated the 12th February, 1997.
- RQTIPXCATION
A o ] ' In exercine of the powers conferred by wsub-rule(y) of
4 : rule 8 of the 1ndian Forest Scrvice (Recruitment) Rulen,
. , 1966 read wity Sub-requlation (1) of requlation 9 of (he
i Indian ‘Porest Service {Appointment by Promotion)
‘ Regulationg, 1966, tho pre

sident {g Pleaned to appoint with

. dmmediate elfect  the undermentioned five officars of the

State Foregt Bervice of Assam segment to"thae Indjan
. - Bervice againat exiasting vVacancies and to allocate them
iy R .

' -the Asgam ~Meghalaya Joint Cadre of the India Forgay Searvice
HE undar sub-ryje (11 of rula S af the Tndian Lor

et Service
(Cadra) Rulnn, 1966,
' S.No. Name of the ofCicer Qﬁ&gkpﬁ Dirth
/‘.. 3/31):‘ i .
1. K.c. DuttaWX: 01.02.194¢
2. + Dutta, 16.03.)957
J. 3. Llalam ‘ 13.09,1949
" . 4. D.K, BusumaLary 09.04.1053
5,

Jitu Das - 01.03.1953

( A.3.n. Murtyi )

- Under Secrétary to the Govt, of India
To SN . ' . .
. : A
The Manager, _ " K o
Qovt, of India Press, .
EARIDABAD (HARYANA) ~ with a4 Copy of Hindi Verwaion,
M - . .
Copy ton .
mv/ff The Chief Secretary, Govt, of Aasgam, Dispur, ' 32
2. Thae Secratary.-?oreatn Dcppartmcnt. Covt, of Aﬂﬂaq, 4
Riapur, X o e b
’ ﬁ\ﬁf/ ‘tThe ¥rincipal Cliler Convervaly, ol tu&aut%, cudﬁﬁ ufl %é"f
R ABsam, Diwpyr, : o T N
;ﬂ ' 4, Tha-nucuuntant General, Anerm, Dispur, ), & '
e ’ - 5y The Chief Secretary,

Govt. of Megha]aya, 8%ilrong.

6. Tha Sccretary, Forentn Dep#artment, Govt, oﬁQMcghuluya,

Shillong,

o 7. The Principal Chicf Conacrv%tor of -‘Forenty, vatﬂ of
' Meghalaya,‘shillon ' H % '

9. ) : -
8. ‘The Gecratary, Union puulie Service Comminmnioy,
Dholpur Hounao, Shahja

ban noag, New Delhi - l1001y.
9, Guard Fille, e -
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STATEMENT SHOWING THE POSITION OP SENIOR DUTY PCSTS AVAI L2BLE FOR SFS OFPICERS OF ASSAM CADRE
° 2S PER DEEMED AUTHORISED CaDRE STPENGTH DURING THE YILAR 1930-1931,./
v
Year™ Imu.ow.:.m oﬂamanmmm.mw e auTholcenTral depulState 2epus YTotal YFromo 107 “1Desmed” ~YDecmsd IDesnmsdlTotal yPromoti-_ IWIKMuIMm - Im.mn.m sent vagany
strength omxﬁ.uoa cadre mdmﬁwo: (20% tation (15% mmonuo.&nco.nm 33'¢% xmﬁﬁgoa YCentrallstate Gnoaom,xonmu posts 1 position Hm<ﬂw~dwa.
Xzss am-egh- mnﬂonmdwhzwnm:om cadre 1-f cadre maﬁu\ Yof Col34&S5) xn.u sed Hmo,ucn-nmaobcnf mﬂﬁ,so..nm.«wwwndpo X X
Hmw&‘n. Jof Assam state strength i .2l strength + Hgmﬂu.x xOm@Ho f{tion. Hnwos. mnu..mma xm0ﬂ SFS X X
X X - Hnou..w centrgl de- X X : xmdhwumdw X 1 xgmnm.xommwnoﬂm. X X
X X . putetion i.ey X : X 1 ) 1 I
: X X y<o.354) X { X I X X X ; X
i it Sl S S aw.u||..;Ml|....|munn....uw..xn\..mnxunnl.wunm\..gﬁ..ln.....Naluu..mn..ﬁ.wun..u.wssmausn QR S S S G - R QR S G L
) ! . |
1980 - 53 29 6 g4 | e ¥y 53 Bl 6 2% 70 23 13 10
S e

1
1931 51 23 6 ” 4 ' oz =zl 60 g1 1 2P 26 12 14
_
‘
“
m

i
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No. 17013/02/76-1F3~11
ROVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT & FORESTS

(E.F.S. 11 SECTION)

|
g PARYAVARAN BMAVAM. CGO COMPLEX,
PR LODI ROAD, MEW DELMI- 110 003.
P
LY ".V\{
: " \ .
L '35 MAY, 27, 1758
)’i \'. <
Bl —
‘o k _
le ORDER
s; | _ _ § |
‘}o‘ 4 ) ) .
@ g The year of allotment and seniority of the following
. nine 3tate Forest Service Officers borne on the Assam-Medghalaya

-Joint Cadre of the Indian Forest Services of Assam and Meghalava
who were promoted from State Forest Gervice to Indian forest
Service with effect from dates mentioned against each is
required to be determined in terms of the provisions of Rule
3(2)(a), 3(2)(c) and 4(4) of the Indian Dorest Service
(Reaulation of Seniority) Rules, 1768 :- :

45 $0s Usb S0 Grb vms et baa sem Nes Gee ee ek wme S SN et e tes sa) e Gee MG ehe bee Ben ase beb ie Mt bal dia tee be LW md asd ey ver tes bm web sve b

31. Name of Officer "Date of
: Appointmant

1D 081 G LM b ae e emt em et cee bR ae s Me e 4t s N4 Sl e e P e ter bW S b e see b e e e eas me ter e bew aea see ger ses ber bee e et s T s

1. Shri K.C. Outta 12.02.17737
2. Shri 8. Outta 12.02.1777
3. Shri 8. Islam 12.02.1777
4. Shri H:P. 2nukan 26.05.17977
S. 3hri D.K. dsasumatary 12.02.17%7
6. 8hri Jitu Oas 12.02.19727
7. Shri C.P. Shullai 26.053,1777
8. Shri K.38. Lyngodoh 26.05.1977
3. ' Shri P.H.3. Bonney
Z. None of these officers officiated in Senior post for

the purpose of Rule 2(g) read with Rule 3(2)(c) of the I.F.S.
(Regulation of Seniority) Rulas. 1968, pricr to tha date of their

.lpromotions to Indian fForest 3ervice in accordance with the
provisions of the I.F.5. (Cadre) Rules, 1766.

i 1B e WG Lapy
T S
L ’7_':::.7 . . W W .
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31. Name Year of
. No. - Allotment
3/8hri
1. 5hri K.C. Outta 1771
3hri 8. Dutta _ 1971
. 3hri 5..1Islam 1771
. 8hri H.P. Phukan 1771

G

Jitu Das 1971
C.P. Shullai 1971
shri K.S. Lyngodoh 1771
"P.H.3. Bonney 1771

QO~NGUDLWAN
W o
> T
he B 1
e e

[63)
o
=

[N

shri D.K. Basumatary 13791

\
2 =

. accordingly , the year of

meﬁtioned nine officers and their placement
accordance with the pro!isions
(Ragulation of Seniority) Rules,

1768,

Placement
Below
Balow
Below 8h. 3. Dutta
Balow Sh. 3. Islam
Below Sh. H.P.
Below Sh. O.K.
Below 3h. Jitu
Balow Sh. C.P.
Balow

Note The inter-se seniority of

been fixed.

Copy for Distribution to:

4. - The Secretary, Forest Department, Govt. MHeahalavya,
.8hillong ‘
S.. The Principal Chief Conservator of Forests, Forest Depart.

@overnment of Assam, Olspur.

6. The Principal Chief Conservator of Forests, Forest Oeptt.
Shillong.

Qovernment of Meghalaya,

7. The Accountant General, Assam, Dispur.
8. The Accountant QGeneral, Meghalaya, Shillong.
9. The Secretary, Union Public.Service commission, N

10. @uard File/Civil List

of the Indian
as under:

..-.-.-_...-_—.._.__...‘...—.-.——......._....-..-....-.—-—._—..._...—...-—........__........_._._.._._.

3h. A.X. 8rivastavsa
8h. K.C. Dutta

Sh. K.S.

—_—

the officers who
appointed to the Indian Forest Service on the b
the 1.F.3. Examination 1990 and onwards has

...—.-.-.._-—...»——--—.—.-...—.-.-.«-»_..--_—m..——_-.....-...———a---.———.-.-».-nnm.«

( R. BSanehwal )
Under Secretary To the Govt. of India.

The Chief Secretary, uovernment of Assam, Dispur. /
2. T he Chisf Secretary, Qovernment of Meghalaya, 8hillong.
3. The Secretary Forest Lepartment, Govt. of Assam,.Dispur.

allotment
determined
Forest Service

Basumatary

Shullal
Lyngodoh

net vyet

aw Delhi.
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GOVERKAMENT OF ASSAM _
FOREST DEPARTMENT ssstzsss DISIUR.

: , ELELE .
NO.FRE, 37/78/98, Dated Dispur, tha 26th March,1998¥
i Shri A.8. Nd, Eunus, ACS,

Joint Secy. to the Govt. of Rsgam,

The Principal Chiaf’ﬂunuarvatdr of foraests,
Assam, Rehabari, Guuahati=8. S

}'J;;fé Sub §o Auarding ysar of allotment to Shri Jitu Das,IFS,
D.F.0. = raprasentation thareof!

Sir,

] em directed to refer to tho reprosentation
gubmitted by Shri Jitu Das,1FS, Divisional Foraest Gfficaer,
Kamr up East Division, Guuohati submitted under Remo Now B/
Eatt/1602-08, dt, 10.3.98 and to requcst you kindly send ‘
his representation alongulith your commentsn theraon to this
Oepartment urgently for onuard submission.

Yours Palthfully, -
i

_.//

-~
~

-~ |
Joint Secraetary to the Govt. of Assam,
Forest Departmabt, Dispury
Memo NoJ REs 37/75/984A, Datad Dispur, tha 2Gth March,1998%
Copy tage -

_~Shri Jitu Uas, IfS, MM visionnl Farast Uffiber,-
Kamrup East Division, Guuehati-1? for informationt

By order etCs., _
(\H SR %S
Tt T '
Joint Socretary to tha Govts of -Assam,
.onfﬁﬂi Uapartmant, Ulspure

o e LoV ELELEE
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la - GOVERENT OF ASSAN
_@‘OWHEOFEKIKWJMVLRM‘TUHI&RJLEMHN&WWMHzZ
- Memo No.;'a/ggsy//g@;y,yj- .o o Dt /C’/c;?/%’ '
‘3 :"': TO’ t, -
. ‘The Secretary to the Govt.of India-
] Ministry of Environment and Forests
B Deptt.sf Environment, Forests and Wildlife
Parya Varan Bhavan
C.G.0,Complex, Lodhi Road
NEW DELHIL- 110103,
(Through Proper Channel ) -
Sub:-- AWARDLNG YbﬂR OF ALLOTKENT CONSEWENT UFQN
- APPOINTMENT IN THE INDLAN ROREST SERVICE .
Sir,

With great reverance and hunmility, 1 beg to submit

the following by way of representation and fequest you to'crave
-your kind indulgence to oonsider the some sympathetically .

1. That sir, after successful completion of the -
training and obtaining the Diplema in Forestry from the Indian
: Forest College, Dehradun during 1973-75, I joined as an Asstt.
, ﬂ{ Gonservator of Forests in the year 1975 . o
»i; ' . 2. That Sir, after discharging my most sincere service
over a period of £(five) years, I was promoted to the rank of

ik Deputy Conservater of Forests in 1981 and since them I have boen
P serving in various capacities to beat of my abilities

e

i

S 3. That sir, though I beoome cligible for bolectlon
- and promotisn te Indian Forest Service in 1981 as per sub-rule
= (2) of Rule -5 of I.F.S.. (Appointment by Promotion)Rogulatian,

1966, but I was sclected for promotion ta I.F.S. by the

i 5  Sclection Committee only on 07-08-96 i.,e, after along'tcnur
-~ of 23 years of service and notified yxdc Govt., of India's

- notification No,17043/02/96-1 F5>IL dt, 12-02-97 .

' 4, That Sir, due to repeated violatiens of the fules
by the Authorities in matters of timely revisions of Cadre
Schedule and preparation of Annual Select list, T was doprivcd
from getting the légitimato claim in due time .iaany direct
rocruits 1,F.S Officers were given “lﬁﬂﬁbL‘H tv c“nlwr time
scele of pay violating the statutory rulcs.

5, That Sir, in this connection, L would like ta
drev your kind attention to sub-rule (3)(u)(ii) of fule G\ of
the T.F.S (Recrultment) fules, 1966 wheorein the state Govtumay
witbhold the appointaent of an Officer to the Seniorc Ltime scale
nay fill he/she passces tha preseriield departmentel exmminaﬁion.
Tie ilon'ble Supreme Court in the Judjyoent dt, 18-8-07 on

Conte B/ 24,

BT T ALY LTINS s, worl, s
,J . N sy TR RS Ay e ‘1 ‘Ji"‘ &%bﬂ  ER R G
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S.L.P, No, 16873 with 18%7 and 19103 of 1995 has rules that
no Pmployob gdn enjoy promotion contrary to the statutory
service Rule. But, with deep aggrieved and serrow, I would
like te mentien here that due to .repeated violation 2f the
said statutery service rule, a goed nos, of direct recruits
whe..has not cleared the prescribed departmental examination,
were promoted to senisr scale vislating the statute order ,

: | © 6., That sir, as per sub-rule (1)of Rule 5 of

I .F.S (Appeintment by Prometion)Regulation, 1966, it is
mahdatory'td prebare select list<évery,yoar. But in case of
AsS am State{ Select list were not prepared for the fbllOWing

From 1969 te 1975 & 1977 | : . 4
Frem 1979 to 1981 | '
Frem 1983 to 1985

From 1987 to 1996

From the abevo, it would clear be seen that

due to non-pfeparation of select list timely, the SeFeSofh ‘ ,
Officers serving in Assam-Meghalaya jeint cadre suffered badly.,

7. That sir, as per I.F.S (Cadre)Rules, 1966,it
is also mendatory:that the Govi.of India, at a interval of
every three 'years, revises the cadre strength. But in case
of the Assam-Meghalaya joint cadro, cadre revision has not
been done during 1969, 1972, 1975,1981, 1984, 1990 and 1993,
Dio to nen-rovision of the cadre by the Authorities an |

unparallatedlstagnation in promotional'prospectS'oomparéd to

other states has developed.This has ‘adversely effect the
Joint cadre of Assam1MeghaIaya and was denied from the cleim

of legitimafé cadre strength, Thié has also caused a hig
sot-back in.the carrier of the humble petitioner .

8. That sir, Rule 9(1)of I.F.5 (Recruitment)Rules,

1966 stipulates that Tecruitment under Rules 38 in any state
shall not exceed 334% of the number of Senior Duty Posts

~borne to the cadre of that state. Be it stated that Senior -

Duty Post has been defincd under Rule 2(g)of I.F.S,(Requlation
of seniority)Rules, 1968 which includod thenumber of Posts
specified in item 1,2 & © of the cadre Schoedule of cach State
in the Schedule to the T.F.s (Axation of cadre Strength)
legulation, 1966,

Contdl,.p/3 .
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8 s, That $ir, though’ tha Senlor Duty Posts were -
deflned, as stated above the Selection Committee while
preparing the Seloct list dlways keep considering thc item
No. 1 & 2 of the cadro schedule ignoring item No.5 and thus
an anamalous situation was created, The anmndlous questlon
was challanged before the Hon'ble CAT, Jubalpur Berich.,

The Hon'ble Trlbunal in their judgenent hold the 333% of- itan
No.5 of the Cadre Schedule should always be taken into
account while computing the size of the promotional Quota,

- which was later on ‘supported by the non'ble Supreme Court. in
© their order dt. 18-4-88. :

, 10, That Slr, in view of the above, the ,
,promotional quota for tho Assdm~mGghalaya joint cadre. during,‘
1991 should have been atleast 30 and in the event of vacancies
in the Assam unit would have been 9 and not 4. Accordingly,
the select list prepared in 1991 weuld have: contalncd names
of A3 Officers instcad of 8 and - My positicn being lzth
in numbexr as per the State Seniority list, would have surecly
appearéd in ‘the 1991 select list and I strongly believe and
claim that net only my name would have appecared in the Select
list but al so I should have been appointcd in the I.F.5.in
the year 1991 itself .

1l. That .sir, the. fixatlon of seniority and
ycar of allotment is guided by Rule 3(2)(c) recad with

expl aination ), 2 & 4, The fellowing statement Will‘establiéh
- that I had been continously posted against cadre posts or
through proxy by my juniors Since 1981 till the date of my
promotion to I.F.S. '
7. 1981 - 90 - J.Das - (Self);
1990'= 91 - P.P,Changkakoti
1991 - 93 - P.Kakoty / A.S.Laskar
1993.~ 95 ~ P.Kekoty / S.Nayan
1995 = 97'- J.Das (Self )

/£~ K%L;;&\j¥}
on o

’ 12. That 'Sir, having being promotcd to the I F.5,
I am fceling very much apprehensive of my yecar of allotmont
1, therefore.pray that whlle‘dwardlng the yecar of allotnpnt,

- your benign self would kindly give'duc woightdge to all the
point raised in the representation and my'hasitiqn should ke
equated with any of the Offlccrs upto 1988 batch of direct
(recuits, who though got oronotlon in gross violation of the,
statutory Mules as quoted in para 4.8 9 yet not passed the
Departmental examin atior; .

Gontd. P/4 « ‘
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- Environment, Forests and Wildlifo, C.G.O CompleXx,

o
‘ In the light ‘of the above ~submissions it is oo
fervently,prayéﬂ that while awarding year of allotment your
benign . self would kindlynexamine'all'tho points raised in,the '
petition and consider my humble submissions with justice and -
fair-play and for this act of kindness I’ shall ever remain
grateful to you . | SRR |

’

DI VISIONAL FOREST OFFLCER: .
KAMRUP EAST DL VN JGUWAHATL :

(1) Copy(in advance)to the Secretary te tha.
Govt.of India,Ministry of Environment and Forests Deptt.of |
‘ baryavaran
Bhavan,New  Delhi for his kind personal attention and for
expediting a decision . : 4 Co

;:(2) Copy(in'advanca)‘ta'theSacretary'té the Govt,
of India, Forest Deptt.of Home Affairs and ' personnel Grievances,

- South Bleck, New Delhi for his kind attention and for -

expediting a decision., - , D

' ' " (3) Copy(in advancelto the Commissioncr and Secretary.
to the Govt.of Assam,Forost Deptt.Dispur for information and
with a request for kind immediate actiens. ‘

i i 3 . [

e

| D.C.F. . |
DI VI SIONAL FOREST OFFLICER:
KARUP EAST DL VN GUWAHATL 2

LR



A “ =" From: - “Jitu Dus, LE.S,, - o '

Divisional Forest Officer,
Kamrup i-ast Division,
Guwahati — 781 001,

. 3)./-21.
The Sceretiny to the Govt, ol lndin,

Miuistry of Environment and Forests,

Paryavaran Bhavan, C.G.0. Complex,
Lodhi Road,

New Delhi— 110 003.

To

(Through Proper Channel). . ’
Sub: Application requenting, for change of Year « [ Allotment and deemed date of
appointment on the basis of decision taken by the Govennment of India, in the
iiterpretation of Indian Forest Seivice Cadre Rule (1) as applicid in the State
of Jammu & Kashmir vide Govermment of India in the Ministrv of
Envitonment  and  Forest's  notificaton Mo, 18014/07/05 1S40, Dt
27.02.1997 and the principle of compiitation of promotion quota in FK,
- - -Goswami ~ Vs = Unjon of India decided in the Central Administiative
T T Tribunal, Jabalpur Bench in T.A. No. 01 of 1986 dated 9.6.87 and upheld by
the Hon’ble Supreme Court of India in No. 3464/95, Dt. 24.8.95 and further
explained by the Central Administrative Tribunal |, Caleutta Bench in DK,
Basu ~ Vs — Union of India in O.A. No: 994/90, D( 26.7.1994 duly accepred
-by the Government of India & further upheld by the Central Administiative
Tribunal, Guwahati Beneh in Shri Hhobi Singh - Ve Union of Tndin & Ors. In
O.A. 15/95 dated 20.01.1999.

Ref: () G.O.I’s notification No. 17013/02/95-1FS-1l, Dt. 27.5.98 and (ii) Indian

Forest Service Civil List of 1998.
Sir,

1.- Most rcspcclfully, I would hkc (o submit the following, f'\clq for your
kind perusal and active consideration for redressal ol'my gricvances,

2. That Sir, afler a long tenure of 24 years in the State Forest Scrvice, | was
inducted in the Indian Forest Service vide (m\'cnm]cm of India’s Notification F.No.

17013/02/96-1FS-11, Dated 12.2.97, though 1 was eligible for recruitment in the Indian Forest
Service way back in 1981,

3. That Sir, the principles laid down in the Indian Forest Service wules fon
Triennial Cadre Review and preparation of annual Select 1.ist Jor recruitinent through
promotion had a mythical status for Assam and Iatter on for Assam -- Meghalaya loint Cadic
of LF.S. If the Triennial Cadre Review would have been there in time and Select §ist would
had been prepared, T would have got promotion to the LE S, tong, back with much ealicr year

of allotment. But becausc of the (luual of this legitimate aspitation, | have sutTered inunense
hardships.

4. That Siv, now it has been brought tosny notice it the G e
India vide their notification No. 18014/07/95-11°S- H, Dwed 2707 1997 fiad o spaeted the
Rule 4 of the Indian Forest Service Cadie Rules 1o the ef5t that s pact Gieatea by the State
Government would be deemed encadied qust afler one veanr and eve v the iiognetion
quota would be computed on this principle.

i Ui‘

5 That Sir, the (m\unmx ol of tudey ot compbed wirk the o

e pven
by the Central Adminisicntive Tribunal,

Sleuttn Beach su OLA Bra 994 900 g e Pty of

R > M—mmmmg



. " B

4 ' D.K. Besu — Vs — Uwion of India (UO1) in which the Tribunel has specifically ordered for 7
- computation of promotion Guota ln the LIS, suictly In accordurco with the judgemeit
. passed by tho Central Administrative Tribunal, Jalballpur Bench in the casc of K K. Goswami
-Vs- Union of India from 1980 ouwards and to give scniority and the conscquential benefits

on the basis of proforma fixation duc to enhancement in promotion quota from the
rotrospective dato.

6.1. That Sir, in view of para 4 and 5 above, 1 have collected the data right
from 1966 regarding the number of senicr duty posts created under the Govemnment of Assam

and subsequently under both the Governments of Assam and Mcghalaya on annual basis,
which are appended as Annecxure — JA & 1B.

*****
bt '

'6.2. That Sir, on the basis of the principle of decmed encadrement of the
senior duty posts created by the Statc Govemnments afler one year and in view of the
Jjudgements passed by the Central Administrative Tribunals, Jaballpur Bench and Calcutta
Bench about inclusion of the post under item no. 5 of the cadre schedule for computation of

the promotional quota, a detailed calculation has been shown in a statement gppended
herewith as Annexure — 11,

" 6.3. That on the basis of Annexure — II above, 1 have prepared two

S staterhents, viz. Statement — ‘A’ and Statement ‘B’. The Statement ‘A’ gives details of
authorised scnior duty posts as per notification valid on the date of cligibility of the
undersigned. The Statement ‘B’ shows the strength of senior duty posts and the number of
posts under item no. 5 on the basis of deemed cocadrement of the senior duty posts created by

the State Government for compuumon of promonon quota on the date of eligibility of the
undersigned.

STATEMENT — ‘A’

OTIFIED AUTHORISED CADRE STRENGTH OF SENJOR DUTY PQSTS UNDER
ASSAM WING ON THE DATE OF ELIGIBILITY QF
THE APPLICANT

(1) Item No. 1 of Notificd Authorised Cadre Strength - 29
(N.A.C.S.) ason 01.01.1981.

(i) - ItemNo.2 of N.A.CS. 20%of(1) - 6

(i)  Item No. 5 of N. A CS. - 4

(iv)  Promotion quota as per N.A.C.S. [33 13% of )+ - 11
(i) + ()] |

) No. of persons working against promotion quota - 12
on that date )

(vi)  Vacancies in promotion quota as per N.AC.S.(iv-v) - 0

b taaiiond g -t TR
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/o s . .. STATEMENT - ‘B’ R
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- : . AS ON 01.01.193]
.. AUTHORISED CADRE DURENCGTI OF SENIO DUy POSTS UNDER
. ASSAMOWING AN COMPUTED ON FHLE PRINCIPLE OF DEEMED
a‘ . ENCADREMENT ON '!'Il EDATE QY VALCBILITY OF THE

4 APPLICANI ;
(1) ltem No. | of decined authorised cadre strength - 60 :

. (D.A.CS.)ason date-of cligibility (as per inter- ’ ;

pretation of Rule 4 of the Cadre Rules given in ) :

Jammu & Kashiur Notification; details givenan . "
Annexure - 1), i

(i1) ltem No.20fD 'S, 20% of (1) - 12 ‘

(i) Hem No. S of D ACS. 15% direct recruit, ic 31 - 7 !

(iv) - Promotion quota ss per D.A.C.S. [33 1739, of (i) - 26

(ii) + (iif)] ' )

. . e ' .‘ - . . .(; ;

(v) Numbier of persons waorkug npainst Promotion gnety - 13 ,'

< N v ;

(vi) Vacancies in promaotion quota '\Q PrACS(ivevy - 13

7.That" from the above analysis, it is dpparent that my chance of getting
inducted in the Indian Forest Service in the year 1981 was no there, however, the faci

remains that 1o sue apid extenston of ihe depatment, large number of

Cessive yems with very ¢
posts were created. '

8. That during 1973, the first re
Meghalaya Joint Cadre. ie. after 12 years from

but this review of the cadre was not done subjectively since ag many as 23 senior duty posts
created by the Government of Assam were not included in the Indian Forest Service Cadre,

All these 23 posts were one year and more old. Hence! the scenario of the Statement - ‘B!
above in 1983 would have been as below : ' '

v;ew of the cadre took“place for the Assam -
the date of creation of Indian Forest Senice

STATEMENT - 'B'

: ' AS ON01.01.1983 ‘

(1) Item No. 1 of D.A.C,S. - 64

(i1) ltem No. 20f D.A.CS.. i.c. 20% of (i) - 13

(1) Item No. Sof D.A.CS. ic. 15% of the - 8
direct recruits

(iv)  Promotion quota as per DACS. e |33 1/3% 28
of (i) * (ii) + (iii)

1) Retirement vacancy due to retirement o - 3 !
! SENo 1 & 6 and vacancy duc to death + S N §2 '
HA Ten promotional quota - 2
Pt No aCaflicers worl B Nt pramen o - ...

: l ) '\':'.«::mcy under promntion guota as Pt |2 \
f DN CS vty 4 !

T —

mev:"“'!""::'"&r SERTEEIBIE ot st me e st v
1 R R N R A



LA Lt bl Sindan o

o

A}
9. “That sir, on the basis of.the deemed date of encadrement of the senior duty
posts created by the State Government as per interpretation of Rule 4 of the Cadre Rule! |
have worked out the deemed date of promotion of alt the promotec indian Forest Service
Officers of the State. 1 am enclosing herewith a statement as Anncxure — 111 for favour of
your kind pcrusal, wherein my name and positi-n is clearly shown against serial no. 13.
However, duc (o retirciment vacancy of SEL No. | & 6 of Annexure-11 and due to the death of
SI. No. 12, n position gets clevated to 30 and hence my chgbnlxly is conﬁ'mcd as in {vi) of
the above staterment ‘13, .

In view of the aforesaid submission, it is humbly prayed that based on the
D.A.CS. given_ in the Statement — “B* as on 01.01.1983. the date of promotion and
conscquent year of allotment may kindly be re-fixed and notified accordingly.

o y
Erncl? Agstai-J-#Bove, - e e YOUYS/\‘”/Utﬁ:f: g
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GOVERNMENT OF ASSAM
OFFICE OF THE PRINCIPAL CIIEF CONSERVATOR OF FORESTS
REHABAR] :: GUW/\H/\'I’]-.S.

No. FL.24/36/99, D Dt Guwahaii, the 31" Mar.."99,

From : P. Lahanl F.S,,
Principai Chief Conservator of Forests,
Assam, E

To

The Commissioner & Secretary to the Govt. of Assam,
Forest Depariment, Dispur,
Guwahati - 6.

Sub : Representation of State Forest Service Officers of Assam for change in
Year of allotment in the |.F.S. -

Sir, -
I am forwarding.herewith the representations submitted indiv

idually by
the following officers selected jn the Indian Forest Service from the State Forest Service

Cadre with their particulars as shown below :

S1.No. Name of the officer Year of Year of Year of cadre
(s per seniority) recruitment selection allotment
, to S.F.S. toLF.S.

i -2 3 4 5

1. Shri Sarat Ch. Phatowal; 1967 1995 1990

2. Shri Tapash Kr. Das 1971 1995 1990

3. Shri Surendra Nath Buragohain 1972 1995 1990

4. Shri Binod Biharee Nobis 1973 1995 Not yet allotted

5. Shri Kanak Ch. Dutta 1971 1997 1991

6.  Shr Surajit Dutta . 1972 1997 1991

7. Md. Shaherul Islam 1972 1997 1991

8. Shri Hara Prasad Phukan 1972 1997 1991

9.  Shi Durga Kanta Basumatary 1973 1997 1991

10.  Shri Jitu Das ' 1973 1997 1991
—

' The representations: are based on the notification of
India, Ministry of Environment and F
27.02.1997, which pertain 10 review of
ammu & Kashmir State and

. ned cadre posts arising outior
considerable

the Government of
orests vide No. I80!4/O7/95-ll-'$-ll. Dated

he year of allotment of the State Forest §
refixing the deemed year of allotment

1-conversion of posts crcated (o the ¢
length of time ( copy enclosed for read

ervice
on the

adre for a
y reference ). Thus, 3 post was

o
e 3?
. . BRI
263 4 4y Lo -
v }%“"aﬁ

st 3,
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Y

T

considered as a decmed eadye post one year
cadre strenpth at the pont of time on wlich
allotment was considered and refixed,

aller its creation angd PR

ihinpiy ilye whole
nn ()“E('l'.' '1|l”il‘(l h?l\'x‘

ot i dhe yeny of

[}
a

Ll am also cnclosing herewih 7 copy of the order dated 20 092 o (he
Central Administrative Tribunal, Guwahati Beneh iy Shii thobi Singh
Judia and Others in O.A. No: 15 0f 1995, \v

representations for favour of your ready

Vs o Union of
hich upheld the principle as pomted o in the
reference, ’

3

I have carefully Lone throy
officers us listed above and to state 1h
Assam is no different than what was-in Jammy' & Kashinir, The
submitted alongwith the representations are based on facts

computation and inference made thereof have the Strong ground 1o warrang lavourable
consideration, The cases as represented merig the similar ¢

mcted out to the State Forest Service Officers of §

eh each of the epresentations sabimified by the

at the scenario that hag cmerged in the State of

releviant annexures
and figures only and the

onsideration as have beey'
ammu & Kashmir State, '

Y

I would rc‘(jucst You to kindly send the rcpmsc'm:il_iuns to the Governmeny
of India in the Ministry. of Environment and Forestst with strong recommendations for
favourable review as has already been done by the Government of Indiain the case of the
State Forest Service Officer of Jaminu & Kashmir vide notification No 18014/07/95.
IFS-I1, Dt. 27.02.97. ‘

An early action is requested. < -
SRR R Yours faithfully,
Encl : As stated above, e s ) PPt
i {} ;.';'L'l_"":'?'bh:‘-{:-:ﬁ,‘i;f’:t» i-._,_h-,?i '; RSB ‘:. ‘L/T/ “., l"‘ 4 .

AT STEREY Cupe o O e
SR AR AR ki ]

. (P Lahany, =~ -
Principal Chicf Conservator of Forests,
Rt : :
com oy AAssam  Guwaliag,

Memo No.FE.24/36/99-A, A D(.Gumuli,lhc 3 Mar.,'99
Copy in advance tg: - o T

The Secretary to the Gov
Forests, Paryavaran Bhavan, C.G.o Co
favour of his kind information and ncedfy

cenment of India, Ministey of Lavironment and

mplex, Lodhi Raad, New Dellyi - 110 003 for
il action, o

The Inspector General of Fgre
Environment and Forests, Government of India

sts & Sbccialﬁccrcl:ny, Minis(ry of
Lodhi Road, New Delhi — 110 003 for fav

. Paryavaran Bhavan, C ;) Compley,
our of his kind information

/) g

and needil action

(P 1 ahay ).
Principal Chiel Conservatar o Fore
- Assam Guwalg,

“

s,



f‘!

A A EXiusE - H

* From - - % b -
Jitu Dag | F.S
Visi y
onal F (:mls;i v?s?icer , ' ?:rg"‘ ?m'..hr;';om.
Guwahat; on,
To,

The Secretary to the Gowt. of India,
Ministry of Environment and Forests,

Paryavaran Bhavan; C. G. 0. Complex,
Lodhi Road,

New Delhi - 110 003,

Sub :- Application requesting ro-fixation of
of appointment In the indlan Forest Service.

Ref. :- Letter Nos FE, 24/36/99-A dated 31.03.1999 from the P. C.C F
Assam to the Secretary to the G. O, ., Ministry of the Environment &
Forests; FRE. 38/98/72 dated 20.07.1899 from the Jt. Secretary to the
Gowvt. of Assam, Forest Department and No 16011/ 02/9
dated 20.08.1999 from the Under Secretary
Ministry of Environment and Forests, New Deihi

Sir,

In inviting your kind attention to the letter cited under reference, |
would most respectfully submit the following facts for favour of your perusal
and expeditious redressal of my grievances.

. That sir, how apathetic the office of the Principal Secretary to
the Gowt. of Assam, Forest Department towards the pr

omotee Forest officers
is amply manifest in their responses to such an important issue, While the

P.C.C.F. Assam, on receipt of my r’apresentatton forwarded it on 31.03.1999

took aimost four months to forward it to the Gowt. of india on 20.07.1999. But
it was heartening to find the quick response from the Gowt, of India in their
letter dated 20.08.1999 before expiry of even one month from the date of
receipt of the letter from the Jt Secy. to the Gowt. of Assam, Forest
Department. ‘ '
2. That sir, while the issue related to the promotee forest officers,
with longer part of their service life spent, had been languishing in some
unattended file of the office of the Principal Secretary, to the Gowt. of Assam,
Forest Department for more than 16 months (1), it was heartening tc note the
promptness of the same office in obtaining the approval of the Joint Cadre
Authority, meeting them at the G.N.B air port, Guwabhati, for the promotion of
the direct recruit |.F.S officers as soon as it became due to them.

3. That sir, the Principal Secretary to the Gowvt. of Assam was
reminded on several occasions for taking immediate actions in the matter but
his studious indifference In the matter can only be construed as a

-
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" premeditated design to debar the indigenous

. aspiration fulfilled, | am enclosing here with co

given to the Commissioner and Secretary t
Department for your kind perusal.

. That air, The latest judgement given by the Hon'ble Supreme
Court of India In Civil Appeal no. 2660 of 1999 on 07.12.2000. (S.
Ramanathan - appeliant Vs Union of India - respondent) has set the
Matter related to my prayer of antedated promotion with consequent fixation
of correct year of allotment at an irrevocable status. This land mark judgement
of the Hon'ble Supreme court has set at rest all doubts and misconceptions
regarding the responsibilities and obligations of the authorities vis — a ~ vis
the legitimate aspirations of the smployees.

In view of the foregoing paras and particularly para 1 to 3, | would

most fervently request your kind intervention in this matter and to take
expeditious actions for redressal of my grievances.

people. from getting their due
pies of some of the reminders
0 the Gowvt. of Assam Forest

Yours, faithfully |

ot [v®!

Copy In advance forwarded for favour of kind perusal and taking
necessary action to :

The Secretary to the Gowt, of India, Ministry of Environment &
Forests, New Dalhi. :

Copy Forwarded for favour of information and taking necessary action to :

1. The Secretary to the Gowt. of India, Ministry of Personnel, New - Dalhi.
2. The Chief Secretary to the Gowt. of Assam, Dispur, Guwahati.

3. The joint Secretary to the Goyt. of India, Prime Minister's office, New
Deihi. 4
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When due

STATEMENT — A

R 5 1 S e o 110, 8

ANNEXUL £ -:I

CADRE REVIEVY

When actually done

1969

1970

Qe ‘\\o\""“})o»\g_

Not done

Partly done serving the purpose of newly
emerged State of Meghalaya.

Cadre was increased due (o icrease in
percentage of central deputation and

lraining reserve quota, only a mathemati.
cal adjustment, :

Done

In 1988 cadre streng(h was increased for
Mathematical adjustment due to change
Of percentage against State Deputation
Reserve and clubbing up of items 0,7&
8 as item no. 6 of tlie Annexure-1],

!

Done

1975 Not done
1978 :
1981 Not done
1984 Not done
1987 Not done
k\
1990 - Not done
1993 Not done
1995 - -
1996 Not done

. g U
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STATEMENT ~ 1 (o)
, SELECTION COMMITTER MEETING
When due When aclually done

1967 Not done
1968 Not done

1969 " Not done
1970 Not done
1971 Not done
1972 Not done
1973 Not done
1974 Not done

1975 Done as a special cage for one person selccteq

Against 7 (seven) vacancies

1976 Not done
1977 Done
1978 Not done
1979 Not done
1980 Not done
1981 Not done
1982 Not done -
1983 Done
1984 Nol dong
1985 Not done

- 1986 Not done
1987 Not done
1988 Not done
1989 Not done
1990 Not done
1991 Not done
1992 Not done
1993 Not done )
1994 Done '
1995 Not done
1996 Done

1697 Not done
1998 Not done

T g.,ﬁm“‘um
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: |  AREURE K

Mo. 1801¢/07/95 - 1FS.I - 94 —
, Govermment of India
Ministry of Envitonment and Forests

5\

Paryavaran Bhavan, C.G.O. Complex,
Lodhi Road, New Delhi = § 10003,
Dat- I the 27" Fcbruary. 1997,

To .
The Chief Sccrctary, .
Govt..of Jamimu & Kashmir,
Srinagar.
Sub: Indian Forest Service - J & K Cadre - Revision of seniority of officers
appointed on the basis of 1995 Select List.
Sir, |

I am directed to say that S/Sha V.P. Modi and 27 other State Forest Service
Officers of your State were appointed to the Indian Forest Service (IFS) of J & K Cadre by
promotion vide this Ministry’s Notification No. 17013/07/95-1FS-II dated 12.9.95. all the 28
officers were assigried 1991 as their Year of Allotment in terms of the provisions of rule 3 (2)

(a) and 3 (2) (c) of the IFS (Regulation of Seniority) Rules, 1968 vide this Ministry’s Order
No. 18014/7/95-IFS 1, DL 30 10.95.

2, ‘ chrcsemauons have been received from the officers concerned that if the
Select List had been prepared annually, as envisaged in the 1FS (Appointment by Promotion)
Regulations, 1966, they would have been appointed to IFS earlier and consequently they

would have got higher Year of Allotment than 1991 and higher seniority position than
assigned now. ‘

3. - The Government of Jammu & Kashmir also recommended the relaxation of
Rules/Regulations in order to assign higher Year of Allotinent and seniority to the officers
concerned, because the Select List of 1995 from wich the above said 28 officers were
appointed was prepared afler a gap of about 20 ycars.

4, - The matter has been considered carefully. It is felt that undue hardship has
been caused to these officers due to delays in the Conduct of Cadre Reviews and holding of
Sclection Committee meetings. If the Selection Committec meetings were held annually,

these officers would have been appointed to IFS much earlier and would have got higher
Years of Allotment ;md seniority.

s, In view of the unduc hardship caused to the officers concerned, the Central
Govemment, in exercise of the powers conferred by rule 3 of the All India Services
(Conditions of Service - Residuary Matters) Rules, 1960, as a ONE TIME measure is pleased
1o assign deemed dates of appointment to the service as shown in Column “3” and
determination of Year of Allotment as shown in Column “4” of the table below. Accordingly,
the deemed date of appointment of these officers have been worked out on the basis of
deemed, cadre review, inclusion of their names from the year 1980 onwards which is
calculated on the basis of vacancies in promolion quota at the appropriatc periods and then o
applying the provisions of rule 3 of the IFS (Regulation of Seniority) Rules, 1968, on the
basis of their deemed dates of appointment to the IFS for assigning Ycar of Allotnent and
inter-se seniority. (Statements A and B indicating as to how the vacancies were arrived at and
the names of officers, who would be accommodated agamst each vacancy are cnclosed for
information.
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Sl.No. Name Dcemed date of Revised Year of
Appointment (317 Allotment based
' Dee. of the year) on Col. (3)
R E 2 - . 3 4
. S/Shri
I. ' V.P.Modi L 31.12.80 - 1976.
2. H.A Kawoosa A 311283 1978
3. ' B.K. Shama St ~do- - 1978
4, Shahniaz Nagashbandi . -do- 1978
5. Y.S. Narsinghia -do- 1978
6. S.S. Bali -do- 1978
7. AR. Wadoo -do- 1978
8. V.K. Zadoo -do- 1978
9. 1 ° Chander Mohan Seth ~do- 1978
10. ' Shafat Ahmed -do- 1978
11. - - SK. Kajuria : ~do- 1978
12. °,  Shamim Mohd. Kban 31.12.86 1982
13. . Pcer Bashsir ahmed Quadri 31.12.88 1984 -
14, Subhash Chander Sharma 31.1289 1985
15. - SurajPrakashShamma___ _ © - _ . ~do- 1985
16. i Narinder Singh - 31.12.90 1986
17. *  Upinder Pachnanda: -do- 1986
18. Abdul Qayoom Khan -do- 1986
19. Mohd. Shafiq Khan -do- 1986
20. Manu Raj Singh ~do- 1986
21, Lalit Kumar Sharma ~do- 1986
22, Manzoor Ahmed -do- 1986
-123. Mukerject Sharma . o -do- 1986
24, Arun Kumar - _ - -do- 1986
25. Asgar Inayatullah -do- 1986
26. A.R. Latoo -do- 1986
127, MA Hakak __ C e 31.12.92 1988
28. © _ Nissar Ahmed Hakeem 31.12.92 1988

NOTE :The revision presently covers only those officers who have been actually abpoimcd 10
' IFS of J & KyCadre on the basis of 1995 Select List. '

6. For purposes of inter-se-seniority, they shall be placed below the direct recruits of
the corresponding Year of Allotinent in the same order.
Yours faithfully,
K | Sd/-A.S.N.Murti,

Under Secretary to the Govt. of India.
Copy to:

Department of Personnel & Train, North Block, New Delhi (AIS-1 Section).
Their case No. F. No. 14014/32/96 ~ AlS-I refers.

Copy also : o

" Guard File, Y
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Qriginal Applicatica Mo. 266 oL 2GO0. ,
Pare o[.guciuinn,: This e ) day of January, 20062,

— e . Hou'blo Mg, Juthve'u.u.vnvudhu"y, viCQ-Chairmap.

llon‘blc I'i::: h.l\ u“r\llllcl, Memwber (A), v
BRLRE N
v\rz Ramscn Nodl, IF" ’ S

]

. 1. .,
Gl Ve
Dupucy"onqetvaLor Of Fora sty * oo
| ' LovornmanL Of Arunachai Pradesh, :d
\ Itanagac.. -, g '
| By Advocate Mr. B, Chakraborty._ C,
. [ o “versug-
¢ i~ , '
! i . )
: : i, Union of (ndia, L : "
X - Secretary to yhe. Lwvernment ¢f Indja,
' tinjsiey ot Bnvivoenmens ang Foresis,
. Poryravaran Lhavan, '
1 . ~
C.G.0. Complex, Lodhi Koad,
1 S dow Delhi- llO“-H.
: i ) .
l. ”he State of Aennachial Pradest;,
| pxoaentod by tiie Jemgctary,
Erivi AN and bgr e = . . ’
. Geive :numm :I:_I".l'ln'l.u'.‘ll-\l badeady, T . Bl
P ¢ ’
‘ . . Itanagay, ! . e FI N
3. Whe Unron Fublic Servige Commiseiun, Tt e g
e Phal pur Housge, Shahjalian Kkoad, —- e Tt
. New Deth L (Through b Sccretavy),
. H
o e : . i
] "'-‘ o e ) :j \‘ . ’ i " ' ' !
CaBY AdVoecute tr. A, Dab Roy, 5p.¢.c.5.0. : ’ '
e g U PR
T | S
Ty e AT N <t '__ / .
DR ’ K ; /7 o~
- R . . P ¢
Ry .."‘ L L] R ) .
. . OR DR R o
Totaend e . . Tt - - e
RCHOVRHURY J.(v.c.). ' T
hamatal L DT S -—u—_h__— ) .
' L. N .).‘; . ‘
: The applicant oviginally entered into ’thu deLe
) L . . L. - ooty j"",'l.'
_ Foreats Servize iy Aviinaepa! Pradesi. Ho. ¢gins Lo thias Tr'bundl
. - ’ T IR BRI ““'-., o ,
o warlier for her éonsidnring his case for.appointment i tae
Indian Foreast Cadre i, Lhoe year 194a in terms of JNdlan “oresL
. " Service (Appofutmenu'4nf Promotien) Qeqwlatlonﬂ,l966 read with
Pivdian curaege uuuuxqq (hncrnitmeuL) tules 1966. 2he Trlbunal by
Cemem e A RS Judgmens, tnd o order  Goged i;.17.1995 in' Q. A, me. Ja0/su
'u : "‘ \ '
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- 9F -
the State Government jgn

tespect ol the applicant forwarded o
A )

7
/‘ -5.11.19933 taking note of the fchL that VLgllance case and the
/- !

adverse Temarkn were afne uxpungcd durxng Lhc pendcncy of tha
nmtter. ?he appllcant wasg
l
Forests Servxce v1de Not’fzcaczon dated, 26 2 199
(| KN

. \
l ) «f.', ;l(',; *.f‘: “"Q;;}_.‘)\\u
segment.lTne applzcant d)d not recexve his year'of alloLment.

thereafter app01nLed 1n the.Indlun

S o u“!“»' u I"'-‘f“'t-‘f“)'
: He agaxn moved this Bengh by way of. an Orxgznal appllcatlon
‘ which wag numbered ang chzsteLed as 0.A. No. 238 qf.l998. Ly
order dated ' 10.11.1999 the application"waé dxsposod‘ of
directing the respondents to consider the representatlo.
. ' , y_',, ‘.,ul{ "
eaaonedrorder
.'.J'. ,..sv‘. '*‘I"N"\,f,“'
the respondents ,Passed sthe, order

o,su LY

by the applxcant and dispose of the natter by a‘r

Pursua?t to Lhe:oald order

t.ﬂ;
'

:’-":"é\. ¢v-,,,\,
dated 3.5 2000 which is assailed in thig " proceeding The
7, e : e i ¥
' . | GovernhenL ¢f india indicated that 4in the year 1986 the

appllc@ﬁtf.was considered. by the Selectlon‘ Con@xtﬁgfif nd_ the
' T : '.r"b‘l ‘;vl d,'r X
hi;'. ’ Selection: Committee Lound nim unflt for _appoxmtneqtﬁﬁzﬂﬁthe
_ . i ‘ : ‘ 454 D
. i1 , N Ry
Indian ;opest Service. He was again con31deredf
A . : '

r%w .
; .- s e . T <l -’ i -/‘x
e subsequenc ~selection. %he name of the appllfant ,w%§, aL ‘the
, - ) ' {H", (N ]i" N
i . . N ’ - . .oy
i boLtom o£ the list at serial No. .

6.,Since héfe were only three

prqmopxon vacancies at that time the appllcant could noL bea

r

appoirted to 1S on the basis of thc Select Llst. On grantzng

of Statehood to Arunachal p

‘
e ',-l R

raueuh, Nl?oram and Goa 1n 1987, Lhe

Jnien Teuritaqios codre ol Lhe lvs had to be, reconatitutcd. The

newly. Lorwed:. ¢adre  wa:

: Hoonamed qb “Lthe AGMUT cadre.x.In the

. T process, ‘Lhn Seleclion Caommiten could noL meeot ht rognjnx
. . . , (I i
interval after 1987 and the Seo lcctzon Commlttee met only in

Llon Commlttee Neetlng held

199Gy and on the baalg ol Lhe quQC

on 1?96” cne app}iCunL alongwith others were ap901nted on

I

W

26.9.1996. " The legitimacy of . the actlon of the' respondan

'including the "aforenaid order is under challenge as arbltruLy
- N . . [

el diserininatory.,
i

4. S Wr. U, Chabiviberey, ﬁion:ucd 'counscl appearlng Ol
S - - : T “
bohalf ofl |“.; lndanx'W”‘”EUﬂ%ﬁwn uun[aLLent1cn to the fact
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“ Lhat in lLs dony in o holding lhu Selection Commlttee NCOLIHg

_Qoncd...
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seanned  counzel tor the applicant submitted - that the -

pees pondcuL authority Lailed to discharge its statutovy

-"ﬁ'»liqal:mu 10 holding the Scelection Commitcee Meeting each and

/{ . o 1 e ‘ AR

» cevery” year and Lherepy  tuiled’ to 'rumply('Wi&u rhe _mandatory’ .

. , . [ ] ;__‘ T

' - ' ' ; £y » .
requirement JOLROG‘ in the. .rggulaLlon B 5 r,,jt‘.he IFS

R O iy L ” .
..Ja . .4 .
(Appointment bJ Ve omolzon) quulaLlcu.xThe learned counsey also~

v o4
submitted that: Lhc lQuDUHdOnL nuLhoc;ty falled to considertthe ! !
\‘ q et "'

cagse of the upplxcunl :n progec’ peropective and thereby causud <
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Learned Sr[

M

.',rf .'
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\ pringe LI s thd o »(’t‘"f L i
| R . Y ELTIY ] ) “ .
' submxtted that!tﬁe“case of the appllcant was con51dered"by the:"

,' 'n s.A. = La"‘
respondents and when found L1L he was promoted. Mr.HA‘Deb‘Roy/

i grave £u11ure of quLle Ir. AL -Deb. Roy,

“‘ X "" ‘I‘L"‘vu'

LQQUn?d Sr. C.G.S.C. submitted that due to’. reconstltuﬁffn of":'L

-Lb?“'}fh

the ~cadre authorlty the Selection Lomm1ttee meetJng"could;not
) i

A'l,;--:;-‘s (AR
bou heled 1n aécordance with Relgulatvion S5, 'Thu learncd ur.
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of . Lre 3elect10n Lommchee MeeLlng dated 26. 3 1996
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” .\"

VA ihereaﬁtcr no Meet:ng

—

uL the Selectlon commlttee has heldrtlll

- l"“'”n
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‘“&u“d 1596 that (oo at the enLe;\enclon aﬂd d*rectlon or' Lhe

Princ§pal sit ef‘thevTribual. A peruaal of the Regulatlon S it
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4
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nmembers of theuLate Civil Servzce as are- held by them'to be
\

o Bttty

at intervals

guitatle for promonxon to the uerxlce.-Tho said clauae,nlao

'u. v l‘
of mumbnrs of the State CJviI'Serv1CP

included in the 1ist qhull not. be marc thun twice the number of"

requitred that the number

]

substantive vaCancies

ant1c1patcd 1n the course ofithe perlod

O Lwelaye weont i

cummuuaiuq Lrom Lhe date ot proparacion 1isc.
i

~ ' Under «claouse (2) the Selection Commltteef‘was_ required to

cotisider the nnnon¥n£4Wmmbers of Srate vaxl Servzce 1n the
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Aqual to five Lime (3 fubséguently ceduced to three tames) the

'number reforred to in clause (1).

‘1E clause,(l):us-gead with
the provisions loL the Regulatlon 5 it is
! ? '

belecLlunlLomm“LLeo Meeting at 1nLervals not exceedlng ono Year

mandaLory ln holdznq

) .,g

'..'\; o
and for preparat1on of a llQL o£ membets of,the_%taLe C1v1l

9 v (
RO 4.“»-
Servxce Lho se are Suitable for promotlon 1n1the-sprw}ce. The
Y < Aabe i
ol W i,
L, rules clearly poxnt out. that ellglbzllLy of .the, :

peraonu:to be

'con51dexed both

undor clause (2) and (3) of Re

l

gulatlon J(ls w

i-

‘ the flrst datej

e L ) q ‘4 g :m{ ' N
©f January of the,year 1n,wh10h¥theﬁ$election

P 'l‘ll"la/ “""';‘.J - ..,,l
Committee meets and the number "of-. members;of th 'State‘Clvil

Zv.., W
to be con31dered for - selectlon is. also llpked wlth the

‘,Seruzce

X

i numner of Bubstantive: vacanciea ant1c1pated ‘in the course of
‘- e

. .'Q. .'
| v the' period ofr‘twelveb monthsg commenc1ng from - ther+date _gf
v R mzn‘g“ o

uﬁ—~§Yepagac;on of 119L Lhe decxulon no longer res 1ntegra 1n view
."" o' .

.

4 4 '}' S
g 6f the consxstent decxslon of the Suprene Courm,rendered 1n
. l.." " ~a .t

it .‘.-,Y E ' 1
:,: ;. r ~ ' .
,L/ (- S/ep Khalld R14v1 V.'UnJon of India, 1993 Supp (3) SCC 57J and -

' L .‘.‘ ’ \

Zgﬂ U”*O” OL l“dla Vs, VJPlH'hdeld Uiralal Shah, 1996 (6) SCC 721

,p.~' AdmiLLedly Lhe res onuean in Lhe rnuLant case falled to hold
| - J“ : p
O\ <3 ' ;

the»SPJectlon commLLLe

D v
b-, -

a~s1gnnu by Jthe

' i

rc:..puunun(.u inv ius d@
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. . . . o ~_ AN 4 ‘%lr: - . . :‘
Selnctlon commi;;ge meeting cannotybe said to be a‘goodireason.'-; e

. e : . -f. , TaN el "\u"’",z“" w ',,l .
3. , By not holdzng Lhe oclcctlonuommlttee Meetlng for,: va

’ v....‘. .; |’”r“&' ‘.'_ ;o
l lony period unfalrly affcctcd the 'ca:eer progress’ of .phe

N L * L ‘ \" (RN ik '
apolicant and  porsons l;ke dituatad. Delay in Hpokding the
[ EE I A

' Wl .
e . ‘
§electi9n ICommittee ,Neecing undoubtedly,.causedg&“VUnau@,u;.‘@ e
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appllcant-*would lhavex earned ¢

hardship 6n the applxcant, 1f the selectionwc

would havg helo tlmely the

. ,
. '..u..‘, .

. b L : . :
! appointument much earlier in  the Indlan vForeat Serv1ce and-

thereby would have got higher vear. of allotment and senlorxty
N .
The reupondénts in the instant case whlle dlspos;ng of‘the case

X of the case oﬂ the appllc

Ve ’.--r.

ant over looked those aspect of Lhe

) -».{A“" R ,
which Cahson‘grave fmllurewOf jUSthe-,NueleBSIto state LIRS
.l‘ £ o lll RN et R . L
M_‘

P

. na L """u.,
N that powers aro'%mtrusred on-
. : r-o .

U matter

LhexauthorlLy Lor relaxatlon oL

o tules and vequlariona an cases nnnLloned in Rule 3 of the All
T Segy v, {“andit jana of “ozv1vou Roaxduary muLLcrn) Ruley
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IN-FHE-GAUHATIHHIGH €O ‘
[THE HIGH CQURT OF AssAM,\NAG\Aé_AND, MEGHALAYA, MANIPUR,
~ TRIPURA, AND ARUNACHAL PRADESH]

o .A OrvorrvrsrinnnOF RO

: . Appellant
% J ;t,\ @—A/) /I. F ¢ B Petitioner
Versus Respondent

ljl\/t/l/bv\ 81 W &/&Yi Opposite-party
Know all men by these presents that the above named...

do hereby nominate, constitute and appoint Sri/Sai...... lQ .
AR« ( V-V 0 W Advocate and such of the undermentioned Advocates as shall accept this
Vakalatnama to be mylour true and lawful Advocates to appear and act for me/us in the matter
noted above and in connection therewith and for that purpose to do all acts whatsover in that connection
including depositing or drawing money, filing in or taking out papers, deeds of composition etc. for me/
us and on my/our behalf and I/We agree to ratify and confirm all acts to be done by the said

Advocates as mine/ ours for allintents and purposes. In case of non-payment of the stipulated fee in
full, no Advocate will be bound to appear and act on my/our behalf.

I
In Witness Whereof I/We hereunto set my/our hand on thns...g.\./? ........ day of W /WL

N. M. LAHIRI (Sr. Adv) K.R. PATHAK D. C. MAHANTA (Sr. Adv) MRS K. BHATTACHARYYA
T. N. PHUKAN (Sr. Adv) BHUBANESWAR KALITA (1) T.C. KHATRI AK. BARPUJARI
B.M. GOSWAMI (Sr. Adv) B.R. DAS (Sr. Adv) MS. BINOYA DUTTA S.S. SHARMA
J.P. BHATTACHARJEE(Sr. Adv) S.P.DEKA B. BANERJEE S.P. ROY
D. C. SHARMA V.K. DEWAN (Sr. Adv) _ RK. JAIN N.D. SARKAR
B.K. GOSWAMI (Sr. Adv) D.R.GUHA MRS. A. HAZARIKA K.K. BHATRA
A. M. MAZUMDAR (Sr. Adv) S.A. LASKAR G.K. BHATTACHARYYA (Sr. Adv) R.P. SHARMA
P.K. BARUA (Sr. Adv) SAUKAT ALI (Sr. Adv) - P. PATHAK (Sr. Adv) S.C. BISWAS
“S.N. BHUYAN (Sr. Adv) B.K. ACHARYYA 7.C. MAJUMDAR (Sr. Adv) P.C. ROYMEDHI
J.K. BARUAH (Sr. Adv) MRS. USHA BARUAH DR HAREN DAS (Sr. Adv) UTPAL DAS (1)
ANIL SARMA (Sr. Adv) N.C. DAS (Sr. Adv) B.K. SARMA (Sr. Adv) DR. S.S. HARLALKA
B.K. DAS (Sr. Adv) AK. BHATTACHARYYA(Sr. Adv)  B.C. MALAKAR D.R GOGOI
M.A. LASKAR (Sr. Adv) A.B. CHOUDHURY SAMSUL HUDA K. BASAR
S.N. CHETIA R.K. AGARWALLA BHADRESWAR TANTI A.S. CHOUDHURY (Sr. Adv.)
A.S. BHATTACHARYYA (Sr. Adv)  T.S. DEKA (Sr. Adv) N.N.SARMA DINDAYAL AGARWALA
A.R. BANERJEE (Sr. Adv) K.P SARMA(STr. Adv) JANARDAN DAS KAMAL AGARWAL

A.R BARTHAKUR (Sr. Adv) B.P. BORAH (Sr. Adv) CHAITANYA BARUAH (Sr. Adv) MD. SAMNUR ALI

D.K. HAZARIKA (Sr. Adv) H.K. SARMA | A.C. SARMA JOYDEV CH. DAS

N.N. SAIKIA (Sr. Adv) - ' PRABIN BARTHAKUR(Sr. Adv)  V.S. SINGHA V.K. BHATRA
J.M.CHOUDHURY (Sr. Adv) - M.C. BARTHAKUR N.Z. AHMED A.C. BORBORA s

P.K. GOSWAMI (Sr. Adv) P.C. GAYAN N.C. PHUKAN P.K. KALITA

P.G. BARUAH (Sr. Adv) C.K. SHARMA BARUA (Sr.’Adv) MUNIN (GAUTOM) SARMA JASABANTA DEB

C.R. DE (Sr. Adv) ANUP KR. DAS FAIZNUR ALI SAILEN MEDH! °
D.K. BHATTACHARYYA (Sr. Adv) DR Y.K. PHUKAN (Sr. Adv) D.K. KAKAT] MRS. M.B. DUTTA CHOUDHURY
D.K. TALUKDAR (Sr. Adv) DIBAKAR GOSWAMI G.N. SAHEWALLA (Sr. Adv) P.C. GOSWAMI

R.P AGARWALA (Sr. Adv) HIRENDRA NATH SARMA(ST. Adv) G.K. JOSHI (Sr. Adv) APURBA SARMA (1)

D.P. CHALIHA (Sr. Adv) BIJON CH. DAS AA. MIR K.H. (SALIM) CHOUDHURY (Sr.Adv)
MRS K. DEKA. R. L. YADAV MS. REKHA CHAKRABORTTY ~ A.K. PURKAYASTHA

BISHNU PRASHAD PRAFULLA ROY B.P KATAKEY (Sr. Adv) ASHIS DAS GUPTA

$.S. RAHMAN A. C. BURAGOHAIN MRS. JHARANA BORAH - L.P. SHARMA

GOLAP SARMA B.L. SINGHA S.N. SARMA (Sr. Adv) VIJAY HANSARIA
S.R.BHATTACHARJEE (Sr. Adv)  P.K. MUSAHARY MD. ABDUL MANNAN B.N. SARMA

P.C. DEKA (Sr. Adv) _ M. Z. AHMED DILIP KR DAS (Sr. Adv) J.L. SARKAR

BHARGAV CHOUDHURY R. P. KAKOTI : PRADIP KHATANIAR R.C. SANCHATI

P.K. DAS G. GOPAL N. CHAKRAVORTY (Sr. Adv)  J.P.BORA

A.K. CHAUDHURI B.K. GHOSE (Sr. Adv) MRS. K. YADAV SISHIR DUTTA

B.R. DEY S.K. BARKATAKI AMTAV ROY (Sr. Adv) C.R. BORAH

A.K. PHOOKAN (Sr. AdV) DR N.K. SINGHA DR B. P TODI(Sr. Adv) P.K. GOSWAMI (1)



MRS, RUMA BORDOLO!
BK. JAIN-

“NILOY DUTTA (Sr. Adv)

CHlNMOY CHOWDHURY
S.C-SARMA .

S —SK N MOHAMMAD

GIRISH MISHRA.
JOGINDER SINGH (Sr. Adv)
‘ABU SHARIF

R.N, BARTHAKUR

B.B. NARZARI

© . MD. ABDUL WAHED -

NASIMUDDIN AHMED

- MANORANJAN DAS
- DR GOBIND LAL

B. C. PATHAK"
" F.H. LASKAR :

MRS. M. HAZARIKA .
" SAURAV KATAKI '
MD. ABDUL HAI
GAUTAMUZIR
H.R.A. CHOUDHURY

" MRS, MANJULA DAS

BHABENDRA N. SARMA
‘BENU DHAR DAS .

S, L. TULSHYAN

N. N. KARMAKAR

MRS. REETA BORBORA'

_ HRISHIKESH ROY .

" PRADIP DAS .

MD. M. H. RAJBARBHUIYAN
‘MRS. J.B. KHARBHISH
D.N. CHOUDHURY

. 8.5. GOSWAMI

L.P. DUTTA
K.K MAHANTA

- JAGDISH SHARMA -

.. P.S: DEKA

- e

MONINDRA SINGH

‘N.R, PHOOKAN *

K.P. PATHAK (Sr. Adv) .
ARUP KR. GOSWAMI
S.S.DEY .

DIGANTA DAS

MRS. B. ACHARYA
DILIP CHOUDHURY .
LAKSHESWAR TALUKDAR
S.P. MAHANTA

. SK. CH. MOHAMMAD
'HASIBUR RAHMAN

MS. AJANTA DHAR

B. IBOCHOWBA SARMA
AX. MAHESWARI

P.N. SINGH

NILAMON! GOSWAM!

".MS. BHARATI DEVI

ﬁ

DR Z N,.SHARMA

- K K DEY’

H.K SAIKIA

G.K. DUTTA

B.MRINAL CHOUDHURY
KUMUD BARUAH

K.C. MAJUMDAR

. APURBA KR. SHARMA

. "NAZRUL ISLAM -

 RAJIB BORUAH

SRIKANTA HAZARIKA.

~ KN. CHOUDHURY (Sr. Adv)

MRS, ABHA BHATTACHARYYA MRINAL KR. CHOUDHURY

“AK THAKUR 7".-

b AC MAHANTA .

.

wo

X,

t.

DR AK.G. THAKURIA

D.K. MISRA (Sr. Adv)

DR AK. SARAF (Sr. Adv)
R.C. BARPATRAGOHAIN
MD. ALI SEIKH- - .

B.K. TALUKDAR -

N. CHOUDHURY

" G.P. BHOWMIK

MD. ABDUL HAKIM (1)
UPENDRANN. DAS

"SANJOY MITRA -

MS. KALYANIDEVI
PARAMANANDA TALUKDAR
MANABENDRA NATH

D.K. KOTOKY

MS. MONIDEEPA SARMA
MS. BINUPAMA RAJKHOWA -
T..BIDYUT BIKASH .
S.B.SARMA

SK.SAHA -

YADAB DOLOI

RC.DAS

P.K. TIWARI

D.C. LAHIRI -,

PRANAB BORAH

DR (MS.) S. RAHMAN

' MRS $.D. BHATTACHARYYA

RK. JAITLY .
MANOJIT BHUYAN

R. BARPUJARI

B.K. CHOUDHURY"
MRS. NIRUPAMA SAIKIA

- JENAT MOLLAH

PUSPA KT. BORA .
M.L. SHARMA

- MS. TRIBENI GOSWAMI

RK. MALAKAR -
BISWAJYOTI TALUKDAR
P.K. BARMAN '
M.S DEKA

ANIL CH. DUTTA

" SINGHNAD CHOUDHURY

DILIP MOZUMDER
A.M. BUZARBARUAK (i

" ARUP KR. SHARMA (]
- MD. JASIMUDDIN AHMED

DR P.N. HAZARIKA
ZIAUL 'KAMAR

MRS. M. PHUKAN
RK. SAKIA
SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

MS. JYOT! TALUKDAR.
S.K. SHARMA

L.R. DUTTA

J.N. CHAKRAVARTY
QzI. S. KUTUBUDDIN
S.K, KEJRIWAL ¢
MS. PRATIMA DAS
JAGANNATH BARUAH
MD. M. AHMED

H

* MS. B.K. DEVI GOSWAMI

8.C. SHARMA

MS. J.D. ACHARYYA
- V.M. THOMAS

K.K. PHUKAN

B. DEVA GOSWAMI
AMAL CH. DAS -

MS. BAHARUN SAIKIA

SRSEN.. |
MS. AHMEDA BEGUM

. .%' MS, BHUMIKA CHOUDHURY  D.C. KATH HAZARIKA

)

© MK JAEY

MD. MOTIUR R”™ .
~ MS.DIPTI DAs/ =

GOPINATH DAS

DR P.K-SAIKIA
MS. BASAMA RAJKHOWA
MS. KALPANA ROY

B.M. SARMA‘ .
S.C. DUTTAROY -.

S.L. JAIN :
B.K. BHATTACHARYYA
MS. ANUPAMA DEVI

MS. M. BUZARBARUAH

- MS. MRIDULA DEVI
"BHASKAR J. DUTTA

MANIK CHANDA =
K.K. MOUR )
B.B. GOGOI

'ABDUR ROSHID
"M.R PATHAK

P.K. SHARMA

- P.K. BARMAN

RAJEN CHOUDHURY

MD. NAZIMUDP!iN AHMED,
MD. HAE:5UR RAHMAN
DR P.K. CHOUDHURY

© JAYANTA CHUTIA
< AK.ROY .

RK. PAUL

ASWINI THAKUR
JOGESWAR SAIKIA
AK. SARKAR

" P.B. MAJUMDAR

L.M. KSHETRY'

M.K. SAIKIA

A.J. DAS

BISHNU BURAGOHAIN
AF.G. OSMANI

MS. MADHURI SINGH
SANJIB SAIKIA

" MS, PORI BARMAN

MD.A. SABUR CHOUDHURY
R.N. KALITA.

MS. MANOSHI HAZARIKA
MS.A BHAGAWAT!

RANJAN BARUAH

JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA

. AMLAN DUTTA
'BILLAL HUSSAIN

T.J. MAHANTA .
M.D. CHOUDHURY
MS. S. DEKA BARUAH
MS. NILIMA DEV
SATYEN SHARMA
RAM CH. SAIKIA

- UJJAL BHUYAN .

HEM CH. DUTTA
DIBAKAR SHARMA

MS. A.G. BARUAH

MS. MANJULI DEV
AMARENDRA CHOUDHURY
DR P.K. BHUYAN

MS. G.D. MAZUMDAR
JYOTIRMOY ROY

ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH

. MS.R.T.PHOOKAN

KHARGESWAR DAS
HK. BAISHYA

. -BISWA NATH SHARMA " .
' “CHANDANDAS

S.K.LAHKAR .

RASAMAY DUTTA

MS. S. BAYAN.ROY .
S.N. DEV NATH ST
D.C.DUTTA

MS. SNIGDHA BARUAH
J.S.DHAR =
MANWAR AL

MRS. P. M. DUTTA

P.K. BORAH'

H.S. THANGKHIEW

P.J. SAIKIA.

RAJ KR. AGARWALA
KAMALESH K. GUPTA

. B.C. CHOUDHURY

JAIRAM GIRI
SANTANU BHARALI
P.K. ROY"

MS. GOURI SINHA
P.C. DEY

K.K. NANDI

MS. AK. DEVI

R.N. PURKAYASTHA
S.K. SINGH

D.K. GOSWAMI

R.K. JOSHI

D.C. CHETIA

MD ABDUL HANNAN -
MD. IQBAL HUSSAIN
DEBJIT KR. DAS -
MS. A.D. THAKURIA
MS. ANUBHA DAS
MS. NEELI BORDOLO!

" D.K.KOTHARI .

KALYAN BHATTACHARJEE

. D.C. BARMAN

HARIN MAHANTA .
MS. R.L. GOGO!

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON. ‘
MS. R. DAS MOZUMDAR
MS. SYEDA I.A. BEGUM
A.S. NIJAMUDDIN

-P.C. BARUAH

RANJAN MAZUMDAR

'RAMEN DAS (1)

N.N. OZAH
P.M. DEKA.-
S.K. PAUL
MUK PERTIN

. DR.A.C. PHUKAN

M.C. DEKA
PALLAV KATAKI
S.C. KEYAL

MS. S.B. BHUYAN
SKH. MUKTAR

. APARESH CHAKRAVARTY

MS. J. PHUKAN GOGOI .
GAUTAM BAISHYA

MS. M. MAHANTA DAS
SIDHARTHA BHATTACHARYYA
M.P. SHARMA

RANJIT DAS

RAMESH GOENKA
PHANIDHAR GOGOI

MS. P.B. HATIKAKOT!

MS. SUNITY SONOWAL -
MS: BABITA GOYAL
BIMAL CHETRI

" PREM SHARMAH

BISWAJEET GOSWAMI
MRS. EVA KAKOTI

T.C.CHUTIA
.V.K. CHOPRA -
. SK.SINGH

o
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C.T. JAMIR
MALKALSINGH
HRNSHARMA
PURNA KT. GOGO!

* SUDAMA CHAUHAN

U.K. BORTHAKUR

MS. GEETA DEKA .
MS. N. DUTTA SARMA
AK. BARUAH ()

MS. S. ADWANI

TUSAR SEN

P.J. PHUKAN
JAIGNESWAR SAIKIA
MS. R. PATHAK BORAH
MD M.H. CHOUDHURY
RAB HUSSAIN
C.K.DAS

PALLABH BHOWMIK
S.M. SARKAR

S.K. GOSWAMI
HARMOHAN TALUKDAR
R.M. CHOUDHURY
MASLIM GHANI
J.C.BEZ

BIJAN CHAKRABORTY
A.B.ROY (Sr. Adv)
A.M: BUZARBARUAH (1)
U. RAJ SAIKIA

L. NESSA CHOUDHURY
'DHIRAJ. KR. SAIKIA
J.K. MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
MS. RITA KAR

MS. MINATI SARMA
G.K. THAKURIA

H.K. NATH _
RAFIQUL ISLAM

K.R. SURANA

*MS. I. BORA DAS

MS. L. CHENTALAPATI

. MS. D. DAS ROY
' A{\IUPAL DUTTA
"~ SALIGRAM CHETRI

FK. ROYCHOUDHURY'
K.C. MAHANTA '
B.C. TALUKDAR

R.K. DAS .
B.C. BAROOAH

P. CHOUDHURY
KHAGEN GOGOI
RAJESWAR SARMA
T.G. BARUAH

D.G. BARUAH '
MD. ABDUL HAKIM (Il) .
MS. S. D. PURKAYASTHA
A.C. KALITA

B.C. SAIKIA

* TAFAZZUL HUSSAIN

TAUHIDUL ISLAM

. RD.LAL

B.C. CHAKRABARTY
MS. SUNITA KEJRIWAL"
SUKUMAR CHOUDHURY
G.C. PHUKAN
'N.H. MAZARBHUYAN
BIMAN BARUAH
TONNING PERTIN
BASARUDDIN AHMED -
MS. NILADRI LASKAR
MS. DEEPA BORAH
MD. ABDUL MALEQUE
RAMEN DAS (Il
"J.C. GAUR
H.K. CHOUDHURY

'A.C. BARUAH

BIPLAV CHAKRAVORTY
P.N. CHOUDHURY

A. DEV ROY

MS. N. BHATTACHARYYA
PRABIN MAHANTA

H.K. MAHANTA

D.N. BORA

RK.BORA

M.M. RAY
P.K. DAS

MS. SOHELI SEAL

MR. AJANTA TALUKDAR
MRS. N.T. NATH
NIRMALENDU SINHA

MISS Z. 7SIBU KHRO

MS. ANITA DEVI
MRS ANU BARUA

MS. FATIMA AHMED
NILUTPAL BARUA

MS. B. DUTTA DAS

UTPAL CH. DAS

P.B. SARMA

ARUP KR. SARMA (li)

MS. S. BARPUJARI
ACHINTA SHARMA
S.DEBROY

SUNIL MURARKA

S.S. SAMADUR RAHMAN .
BISWAJIT PRASAD

MS. M. PRADHAN

AK. JAIN

MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R. BORA ‘

H.R. KHAN

MD. S. ISLAM SHAH

SYED I. RAHMAN -

PARAMANANDA BORAH -
JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA

MS. A. DEKA LAHKAR

" P.K. BARUAH .
CHITTARANJAN GOSWAMI

N.K. BARUA

B.K. BAISHYA .

IFTE KHAR AHMED
D.C.NATH '

MS. NILUFAR RAFIQUE
ZAFAR IQBAL

K.R. DEB

MS. MEGHAMALA SHARMA
AJANTA.SARMA

S.K. AGARWAL

. ADIL AHMED
" *MS.NANDITA MORAL

MS. DEEPANJALEE DAS |
O.P. BHATI

DR (MRS.) P. CHAKRABARTY

JAINUDDIN AHMED -
B. KARPUKAYASTHA
SIDHARTHA SARMA
AK.DEY

D.J. BHUYAN

S.K. MEDH! (1) _
MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA

C.B. GOGOI 4
BHUMIDHAR BARUAH
AJOY KR. BARUAH
DEVA KR. SAIKIA
PRAN BORA
DEBAJYOTI TALUKDAR

(3),

MRINAL KT. CHOUCHURY
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN ALI

DHIRENDRA KR. DAS

R.K. BORAH
ALOK VERMA
HRISHIKESH SARMA

v
HAREN DAS (Il) (4
MS. AJANTA NEOG
ARNAB BISWAS
SAHIDA BEGUM
MONMOHAN GOSWAMI
P.C. CHOUDHURY
M.N. NATH
MS. UMA CHAKRAVORTY

MS. R. BHATTACHARYYA GHOSAL MS. KABITA BHAGAWATI

T.B. JAMIR

A.R. SIKDAR

NITYANANDA BARUAH
N.K. NATH

DR PAUL PETTA

MS. BINA TRIFATHI

MS. ARIFA K. CHOUDHURY

. D.M. BORDOLOI

BHABA KT. GOSWAM!
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
MS. SHARMILA PHUKAN
MUKUL GOSWAMI

J.N SARMA

HAMIDUP RAHMAN (1)
]#", (A BHARALI
KAMALESH SARMA
BISWADEV SINHA
H.K. DAS

B.D. KONWAR

T.N. SRINIVASAN

MS. RINI B. HAZARIKA
DILIP BARUA

N.J. DUTTA

J.K. BAISHYA
MATHEIM LINGGI

D.J. BORGOHAIN

MS. APARNA DEV
AVIJIT ROY
KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (1)
MRS. N. DEVI SARMA

C.RDAS B.N. HAZARIKA
MS. ANJU TALUKDAR - R.R. KALITA

K:N. DAS M.K. SHARMAH

S.P. DEY , B.C. KALITA

MS. INDRANI SARMA (1) DR B.U. AHMED

MS. BHANU SENAPATI “M.U. MAHMUD

NANI TAGIA B.N. SARMA BORDOLOI
DEBASIS SUR SALAHUDDIN AHMED

MS. ANURUPA DEY MRS. J. SAIKIA BHUYAN
RANADIP DUTTA NARAYAN CHAKRABORTY
D.C. BORAH , SASHANKA DASGUPTA
R.K. PRADHAN RIPUN BORA '
SANTANU BHATTACHARYYA  JAYNAL ABDIN (1)
SATYAJEET SHARMA G.N. KAKATI

DEBA KR. DAS T.P. MAZUMDAR
PRIYATOSH BHATTACHARJEE ANUPAM SARMA
PARITOSH PURKAYASTHA KAMESWAR LASKAR

MS. RINA BHATTACHARYYA  U.K. THAKURIA

DEBAJIT BHATTACHARJEE ~ J.M. DAS

PRADIP DUTTA ROY MS. G. DAS LAHKAR

M.K. MAJUMDAR CHANDRA BORUAH

B.M. CHOUDHURY S.P. SHARMA

SOUMITRA SAIKIA BHUBANESWAR KALITA (If) "
SYED MD. T. CHISTIE MS. K.M. BEZBARUAH

R.K. VERMA NELSON SAILO

DR (MRS.) M. PATHAK N.K. GOLDSMITH

MS. KALPANA BARUAH SURAJIT DUTTA

B.W. PHIRA AK. MEHTA

S.R. RAVA

MS.P.B. BHATTACHARJEE
S.C. BHARALI

H.C. CHETIA

MANOJ AGARWAL

MS. JUTHIKA CHAKRABORT'Y
MS. S. SENAPATI

MS. INDRANI SARMA (I1)
MANASH SARANIA
MRS. G. DAS HALOI
MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR
MS. Z. ARA BEGUM
K.C. SARMA )

. SUMAN CHAKRABARTY

ANIL KR. CHOUDHURY
ABRAR AHMED

MS. SANGHAMITRA DOWERA

B.ROY CHOUDHURY
PRASANTA KHATANIAR
ANUP JYOTI SARMA

. S.C. CHAKRABORTY
" P.M. DASTIDAR

HAMIDUR RAHMAN (ll) .
MS. DEEPAWALI SHAH
D.K. CHOMAL

+ MD. NURJAMAL SARKAR

MS. ASHA JAIN

MD. A.H. LASKAR
AJIT DAS

MS. REETUJA DUTTA
S.K. TEWARI

" TAPAN KR. DAS (1) .

MS. INDIRA BARMAN
SHAH S.A.RAHMAN
PARAG K. DUTTA
P.C. BARPUJARI

MS. REKHA BHARAT

ANJAN J. SAIKIA
A.K. BARUAH (Il)
BALDEV SINGH
Y.S. MANNAN
RAJ SEKHAR
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PULIN BISWAS
MONOJ BHAGABATI

- MADHURJYA NARAYAN'
SONESWAR DAS
P. LEONARD AIER
MRINAL SARMA
MD. A. ALAM KHAN
MD: INAMUL HUSSAIN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
MRS. APARAJITA BARUAH |
U.S. AGARWALLA
P.K. SENSOWA
O.K. MAHESREE

“N.N. BHUYAN CHOUDHURY
MUDANG BAT.
SARBESWAR DAS

" MRS. AMI B. SARMA

AFTAB ALAM

J.K' ADHYAPOK

COL (RTD.) M. GOSWAMI

" BK.SINGH

MD. AYUB ALI

ADHIR S. CHQUDHURY

S.R. SAIKIA

'BAHADUR RAMCHIARY'

TAPAN DAS (1)

" MRS. PUSPA GOGOI .
MS. APARAJITA SHARMA -
AJOYKR.DAS
NAIMUDDIN AHMED

" ANJAN KALITA
BIMAL KR. JAIN
AMINUR RAHMAN -
REKIBUDDIN AHMED
MRINAL KALITA
MRS..M.C. CHOUDHURY
MS. CHANDRAMA SARMA -
K.D. CHETRI
S.J. BARTHAKUR -
MS."ANJANA DAS
K. KATH HAZARIKA
PARITOSH-BANIK
ARUNABH CHOUDHURY'
MS. MINATI BHUYAN
S.R. HALOI
BHASKAR DUTTA
TAYAM SIRAM
DULAL TALUKDAR
C.R. BISWAS
BHASKAR KR. SHARMAH
‘AK. SAIKIA
DINESH AGARWAL
MS. P. BHATTACHARYYA

MS. MAMONI CHOUDHURY *

MS. TRIPTIDHARA DAS - -
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA
RAJESH AGARWALL
ABDUL MALIK

MS. D.S.NEOG

MS N.N. AHMED

MS. S.T. SARMA

MS. H.B. GOSWAMI
KHIZIRUL MONIR

MRS. K.K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL - -
AH.KHAN

MS. TAFIKA A. RAHMAN
MS. PRIYANKA BARUA'
ABHIJIT BHATTACHARYYA
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

. SUMAN SHYAM

BEDADYUTI CHOWDHURY
MS. BORNALI BHUYAN
MS. BANTI DUTTA

MS. MOUSHUMI DEKA
MS. CHANDANA NAND!
SUNIL AGARWAL -

HARI KANTA DEKA

- MS. REHANA BEGUM

0.P. SAHARIA
S.C. ACHARYA -
S.S. DUTTA
AKHTAR PARVEZ
MS. N.S. THAKURIA

$.S. MOZINDER BAROOAH

-DIPU MANI THAKURIA  ,°
. JAINUL ABEDIN (1)

JAWRA MAIO.

JOGEN HANDIQUE

LA TALUKDAR
BIKRAM CHOUDHURY
NABAJIT BHARA 1 -
MRS. H.M. PHUKAN.
AR MEDHI =

MD. BABULUR RAHMAN
P.K.PODDAR

MD. ILIASH ALI

RAMKRISHNA BHATTACHARJEE

D.N.BARMAN
M.K.MISRA

_R.J. BARUA
. BK.DUTTA
MR S.S. DAS BHUYAN

DHARMA BHUYAN
MRS. M. RAJKUMARI
ACHYUT OZAH
BIKAS HAZARIKA
MS. MONI NATH
S.K.DAS -

RAHMAT ALI

. DEVAJIT SAIKIA
. MATIN B.U. AHMED'

B.K. HAZARIKA
SONJOY SARMA
ASHIT BISWAS

MD. A.J. ATIA

ASHIF- AHMED
MATIUR RAHMAN

AK. BASFOR
SHOUMEN SENGUPTA

- D.K.JAIN

MS. MALLIKA DUTTA
AJUNGLA AIER

'H.B. SARMA

PRAJNAN C. DEKA
ARINDAM BARTHAKUR
MJ.DAS

P.K. TALUKDAR

MS. MOHSYNA SYREEN

. MS K.M. PHUKAN
© MS. J. RANI BORA

MANASH BARUAH

K.K. BHATTA -

MRS. RANI DUTTA
ASLAM KHAN

PRANAB CHAKRABORTY
MS. PURABI KALITA  ~
JAYANTA DEKA

.. NAVAROON NATH
~ MS. NIRMALI TALUKDAR

MRS. SONGHITA DAAS
N.A. LASKAR D

o
\l

\ty

NAJROL HAQUE
MITHUN TALUKDAR -

KANHAIYALAL GUPTA

MRS. M. GOHAIN

~ MRS. GITA MEDHI

B.S. BASUMATARY
NP.DAS -~

DHRUBA KR. SAIKIA
INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN

- MRS. JYAISNA SIKDAR
" MRS. M. SARMA BARUAH

J.P.DAS

HIRALAL MAURYA
KAMALAKSHYA DAS
MS. IPSITA GOHAIN

'MS. DIPASHREE SINHA

MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN

" MS. APARNA AJITSARIA
G.B.DAS

DEBAJEET THAOSEN
S.K. MEDHi (il
BEGUM R.A SULTANA
ALOKDEB .

© MS. B. CHAKRABARTTY

MS. INDRANI CHETIA . .
MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R. RAJBONGSHI

K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH
MS. MANJUSHA JHA
MD. KHORSHED AL
ZAHANGIR HUSSAIN

$.N. DEV PUZARI
DIGANTA KR. MISRA

~ MD. AFTAB HUSSAIN

MRS. N.S. AHMED ISLAM

"MS. GR. MAHiLARY

M.K. MODI

LA. HAZARIKA
SHAJAHAN ALI
DHIMAN TALUKDAR
U.P. BARUAH

* MS. ARUNIMA SENAPATI

MS. SUJATA CHANGKAKOT!
AL MANDAL '

. UTPAL DAS (ill)

S.K. KHAITAN -
MRS. V.L. SINGH
A.J. DEKA

S.K. SINGH

NIRAN BARAH
MRS. A.A. BEGUM
SONESWAR SAIKIA

© J.P. CHAUHAN

DEBAJIT GOGOI
GAUTAM SOREN

- AFSARUDDIN CHOUDHURY
. JOGEN BORDOLO! -

SUNIL KR. SINGHA
MRS. B. BHUYAN
ARUN NATH

* MS. M. BORDOLOI
. SADHAN KALITA

CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI

SANJU GANGULY

RK. BOTHRA-

MS. NAVANITA MITRA

RAM NAKSHTRA

S.N. RAY < 4
D.K. SARMAH - 'g-‘/,; '
MS. ANUPAMA DASS ¥,
MISS. R DEKA '
LK. BORAH

RK. ADHIKARY -

S.K. SHARMA

- MISS: ANITA DAS .

J.K. SARMA .

MRS. M. CHOWDHURY
ZIAUL ALAM-

MS. N. HOMCHAUDHURY:-
SK SINHA
ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. I. KRISHNATRAIYA
MS. PAHARI SAIKIA
N.K..BARKAKATI. ,
ASHIM KR. CHOUDHURY
MS. S. HAZARIKA

- RUPJIT DE -

R.K. NATH

D. J. DUTTA

R. K. SARMA
DINAMANI SARMAH

" PARTHA CHOUDHURY

B.P. SINHA T
ROFIQUDDIN AHMED
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS :
MRS. INDRANI CHOWDHURY

" ANAN KR. BHUYAN

PALASH DAS .
MS. BIPAAKKHI BORTHAKUR

" DIPAK KR. DEY. -
'PARTHA P. BARUAH -

AJIT KR. DUTTA ,

MD: BAHARUL ISLAM

MD. TARIQUL ISLAM

ABU SAYED

BHASKAR BARMAN

MS. BIJOYA BAIRAGI
PABITRA S. BHATTACHARY YA
SURAJIT BHARALI

MS. BABINA BEGUM
MS. NANDITA BHARALI
SUJIT KR, GHOSH: .

MISS. RUPALIM DAS

MISS. CHAMPA BHATTACHARJEE
PRANAB SHARMA

MISS. M.M. BORAH

- MS. BANTI BAISHYA
- RADHA M. DAS. .

PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEV DAS
BISWAMBHAR SHARMA
HARAGOBINDA BORUAH
MS. JITUMONI SHARMA .
PUTUL CH. GOSWAMI
RANJAN GOGO!

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALI DAS
MANISH CHOWDHURY
MISS. MARAMEE GOGOI

~ NABIN DEBNATH



" MRS.CHAYADEVI
. MS. BASHARI SEAL

© MISS. HASINA YESMIN.

MRS. JURI D. BARMAN

' MISS‘,Q‘EB’AUNA CHOWDHURY MISS. ASMINA BEGUM
ISMRITISHREE CHAKRAVARTY MRS, RAKHEE B DEB

MISS. MAMAN! BASAR -

- MISS. SANCHITA ROY

MISS. ANJALI DAS
DIPAK KR. KALITA
NURUL 1. CHOWDHURY
MD. AK. HOSSAIN
MS: KAVER! MEDHI

" KAUSHIK GOSWAMI
ABDUR R. SHEIKH
MS. TAPASI DAS .

" HEMANTA KR. SARMA (II)

MISS. DIPSHIKHA DAS

RAJESH KR. BHATRA

SAGAR RAV! G.

PADMADHAR UPADHYAY

MISS PEACE LAHKAR

IKBAL H. SAIKIA

DIBYAJYOTI ‘BORAH

- MRINMOY DUTTA

~ MISS. SANTANA SARMA -

BIMAL SARMAH -
'AMBAR BARKATAKI
MISS NIZIFA KHANAM

MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA

 SANJAYROY |
IMTI LONGJEM
MISS. BIPASHA SARKAR
MISS. RINI SHARMA

. SHAMIMA JAHAN

" NILOUTPAL RAJKHOWA
RK. DEV CHOUDHURY
SONIT KR. SAIKIA

_ MISS SEWALI KEOT
MS. MITALI MAHANTA

" - GAUTAM KR SARMA

- me/us in the case.

" And Accepted

Advbcaie :

\v‘l

SHAHAB UD. MAZUMDAR
ABDUL MANNAF

: RAGHUNATH PD. ROY

NURMOHAMMOD SARKAR
SANTOSH JAIN
SUNIL KR. JAIN

DIPENJYOTI DUTTA .

MRS. BANANI DAS | ,
RAJESH KR. CHAYENGIA
MS. ASHA TEWARI

' MRS. R. BORO BORAH

MISS. REKHA DEKA
MS. N. MEDHI KALITA
MANASH GARODIA

JAKIRUL I. BORBHUIYA

SUBIR BHATTACHARJEE

'MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY

DHRUVAJYOTI PATHAK
KAUSHIK HAZARIKA
DILIP BARUAH (II)

- MD. ABDUL MATLIB

reesessrsearens ,.....'...wsll lead °

' Advocaté v

And Accepted

- RAJIB HAZARIKA
" NABASHISH GOSWAM
DEBASHISH BHATTACHARYA
KUMUD CH. BORO
NARENDRA NATH JHA
RANDEEP SHARMA -
MS. TAMANNA BORA .
MRS. FARIDA BEGUM
NEELANJAN'DEKA
. DEVASHIS BARUAH
MS. MEETA DEY .

. TUSHAR KT. RAJKUMAR
MISS. S. MADHURI NEOG
MRS. RUNUMI DAS
MISS. B. MAYA CHHETRI
MD. MASUD-UR-RAHMAN HAZARIKA

“TAPAN CH. DAS (illy .
SANJAY KR. CHAKRABORTY'
MRS. D. BAISHYA (GOGO!)

- "MS. ANJU AHMED
" ROBIN KR. DUTTA.

.And Accepted

Advocate

Advoéate
yu el

il ..
Aduotats.
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IN THE MATTER OF :

0.Ae NO. 133/2002
sri Jitu Das-
- VERSUS - '
Union of India and others

.

- AND -

IN THE MATTER OF ;

Written statement on behalf of
the State of Assam, Respondent
Noe 2 ( Represented by the
Commissioner and Secretary to
the Govte. of Assam, Forest; ‘
. Department) in the above O«A..

Noe 133/2002.

( Written Statement on behalf of the State of

Assam{ Respondent Noe2 )

I, Shri SeK. Chouhan, ACS, at present
Deputy Secretary to the Govteof Assam, Foresg
Department, do hereby solemnly affirm and say as

follows :-

1. . That I am the Peputy“Secre}‘;’ary to the

Covteof Assam, Forest Department. A copy of the

Contde. QP/ZQ s
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appli&:ation. of the above case have been served upon
the respondent No.2 and I have béen authorised to |
file this written statement on behalf of the
J:e;«SponQent Noe2 « I perused th\é“app‘lj,‘catiqn ‘and

with the facts and circmstgnglgs"‘of, the casSee. I do

‘not admit any of the allegations/ averments made

in the spplication which are not supported by
records. The Statement which are not specifically

admi tted hereinafter are to be deemed aS denied._

2.  That in regard to the statementS made in

paragfaph 4.1 of the application the aneswering’

respondent has nothing to make comment on ite

3. | That the statements made in_paragraph

4,2 of the application are admitted by the

answering respondente

4o _ That the statements made in paragraph
4.3 of the épplication are being matter of records
and as such the answering respondent has nothing

to make comment on ite

5. _  That the statements made in paragraph
4.4 of the gpplication are admitted by the answering

respondente

¢
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6«  That in regard to the statements made
in paragraph 45 of the application, the answering -
respondent hgs nothing- to make comment on it as

they are being matters of recorés.

Te . _That the statements made in paragraph
446 and 447 of the application are admitted by the

answering respondente.

N

8¢ That the Statéments made in paragraph 4.8
of the application are being matters of records

_ V 7 :
and as such the answering respondent has no

comment on ite

\

Qe - That in regard to the statements made ..
in paragraph 4.9 of the application, the answering
respondent begs to state that it is fact that the |
triennial cadre review was not done at}rgg@lar
intervals. Further, it is stated that there is no ‘
cadfe strength as Deemed AuthoriéedVCad;e streng#h-
(DACS) . As per provision of Rule 4 of the Indian
Forest Seryice (Cadre ) Rules, 1966, the Strength
and composition of the Cadre shall be,dete:mi?e@“)l
by thé Cenﬁral.quernmentvinﬁp@nsultaﬁipn with the
State Governmente Acgofdi@glyL the Central Govto
notified the cadre st;gﬁgth from time to timef
Promotion of Sta?é ?ogest Service officers to Indian
Forest Service is_madé only_on the basis of the

Cadre strength notified by the Central Government.

COntdo.oP/4o¢o



10.. That in regard to the statements made
in,pa:agraph 10 of the application the answering

respondent has nothing to make comment on ite

1le - That with regard to the Statements made
in paragraphs 4.10 A and 4.11 of the application,
it is stated that as per provision of Rule 9 of
the Indian Forest Sé;yige'(Rec;pitmént ) Rules,

exceed 33 13 percent of the number of posts as -
’—_._,’______________—f Py — o i N

\
MOA .
'7;5 q7 . shown under item ( Senior duty posts ) and item

~

(Central deputation reserve posts ) of the cadre.
The calculation shown by the applicant under
B f Column DACs does_appear to be done as per rules.
The Indian Forest Service (Recruitment) Rules,
1966, amgpd%éjby"tbe Government ofmindia in the .
¥e§;”'%gj{§ide Govte of Igdiaig Notification Nos
”/1@15751/96413(1)&,(date;d,31:_52..97‘_. AS per the
////i///égid_ammendment Rules,; 1997 the number of

~
//// promotion posts shall not exceed 33Y3 percent of

| - the Senior Duty posts, central deputation reserve
) ‘posts,“State deputation reserve posts and the

‘ _ traininé reserve posts of the cadre with effect

from 1st day of January,1998. But, the applicant

in his »n#Xsnst calculation computed the promotion

Contd .V.P/S eve
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posts including the State deputation reserve posts

with effé@ct from 1981. Therefore, the computation

of promotion quota under DACs by the applidant

© from 1981 are not according tc rulee.

tion made by the applicant is under examinatione

, A,¢opy of the Govte. of India's Notificétion .

dated 31.12497 is annexed herewith and marked as

AnnexXxure~Ile

~

12+ That in regard to_the statements made -
in paragraph 4.12 of the application the answering

respondent has nothing to make comment on it as

-~

they are being matters of recordse.

-

13,  That with regard to the Statements made

in paragraphs 4.13 and 4.14 of the application, it .

is stated that the year of allotment of the_-‘

- - - >

applicant was fixed as 1991e Further the representa-
/ ' .

14 That with regard to the statement made

in fparagraphs 415 and 4.16 of the gpplication,
itwié stated that as per rules of Indian ‘Fo;eét‘
Service (Appointment by p;omotiqn.)ARagulatibn,1266,
the applicant became eligible for consideration to
I.FeSe in the year 1981, but tﬁe appointment depend
wpon the availibility of vacancies in promotion

posts with due regard to Seniority. In 1981 there

wefe 11 promotion posts and against these notified

Ve

Contd...}?/6,n
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- (6) - ,

cadre strength, there were 12 officers in positione.
Hence there was no scope of applicant's promotion

to IeFeSe in 1981

. A copy of Govte of India's ~Notification
No+16016/29/75-A1S (IV-a), dated 6.1.78 and a list
of promotion officers are ‘annexed herete and

marked as Annexure II and III reSpeétively.

Fs

15¢ That in regardjt@ the statements made in
paragraph 417 of the application, 1t is stated x

that these are the provisions of Ruless

16. . That in regard to the Statements made

in pgragraphsm4q18 and 4419 of the application it

is stated that the calculation of promotion posts

under DACs by the applicant from 1981 is not according
to rules The ammendment rules i.ee the Indian Forest
Service(Reeruitment)amendment Rules, 1997 came

into force only from 1-1-98e Hence he had no scope

——— e

for promotion to Indian Forest Service in 1981.

17«  That in regard to the statements made in
paragraph 4.20 of the application, it is stated
that the position of holding the ;eeting given by
the applicant is not correct. Selection Committee
Meeting was held as follows gw

1975 - 6 officers were promoted. to I.F.Se
- Annexur ewlV o

1977 - 7 officers were promoted to IL.FeSe
- co - Annexure-Ve

1982 - 8 officers were appointed to I+F«S.
- anexure-vl e

Contd...P/?...z
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1991 - No promotion was made due to Court
' Casee

1993 - No promotion was made due to Court
Casee

1994 - 4 officers were promoted to IeF eSS4

= Annexure-— VIIe

1996 - 17 officers were promoted to-IeF.Ss
' -~ Annexure-VIILe
( including the applicant)

18«  That with regard to tpeuspatementsﬂmaQe in
paragraph 421 of the application, it is stated.

that there are definite nympé;mof promotion posts

for Assam snd Meghalaya Segment of the Joint Cadres

State Eorest Service Officers of the respective
segment are promoted to quianufo;estmservice
agains@,thevyacancies_océgré@ in respective _
Segmen te There”is no relation of §tate.?ores§“
Service officers in between two segments in the
matter of promotion to Indian Forest Service.
19. "-That in regard to the statement made in
paragraph 4.22 of the application; the answering

respondent has nothing to make comment on ite

20s _  That in regard tcvthehsta;ements made in
paragraph 4.23 of the application, the humble
deponent/answeringmreSpoﬁdent reiterate and
reaffirmed the statements made in paragraph 14
of this written stateméntg Furt-her it is stated

that the calculation of promotion quota under

N

Contd. -.P/Sgc

—~



d
.\56
(8)

DACs by the applicant from 1981 are not according
 to rule. In 1981 there were 11 promothbon posts and
against these notified cadre‘st;ength,'the:e were 12
officers in position. Hence there is no écgpe of
applicant's promotion to Indian ?6rest Service in
1981+ |
/ 21e That in regard teo the statements made in
/ /paragraph 4424 of the gpplication, the humble answerlng
é(v / respondent begs to State that the holding of Selection
/// Commi ttee Meeting depends upon the. avallablllty of

—

vacancy or vacancies. In the year 1981 the:e was 11
. -——-—-—""“—"_'““. .

promotion posts as per Govte of India's Notification

No.‘16016/29/75~AIS dated 5,1.7g,urheré were. 12 men

-

against the 11 promotion posts, which is shown in

Annexure-D to the applicatione

22 . That in regard to the statements made in

paragraph 4.25 of the application, the humble
answering respondent, begs to state that the applicant‘s
promotion to I.FeSe could not be done due to non-

availability of vacancy as Stated earlier in paragraph

14 and 20 of this written statements
23 o That with regard to the statements made in
paragraphs 4426 and 4.27 of the agpplication the
answering respondent has nothing to make comment on ite
He , however does not admit anything which is
constrary to records.

-

ContdessPeeTaes
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24, That the answering respondent respectfully
submits that none of the grounds mentioned in the

~application is valid grownd of lawe

VERIFICATION

I, Sri Se K. Chothan, AQS,'Deputy Secretary_
to the Government of Assam, Forest Dﬁpartment, do hereby
State that the statements made in paragraphs 1,2,3 5,

7, 9, 10, 13, 14¢1S, 16," 18 to 23 are true to my
knowledge ; those made in_paragraphs 4, 6, 8,111, 12 and
17 are being matters,ofuregorgs.oﬁ_thg case are_true to
my information derived therefrom which I believe to be

+

“true and those made in the rests are humble submission
. /

before this Tribunale

I have notsuppressed any material fact and

I have sioned this veriﬁication on this the .%ﬂ?ﬁ?{:

e ,2002. )

Signature
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i | G.S.R. 131 (E) - 1In exercise of the powers conferred by
.n{; section 2 of the A1l India Services Act, 1251 (61 of 1951), the
do b Central Povernment after consultation with the State chernmnntk
LY concerned and the ‘Union Public Service commission hereby akes
«;% the ro]1ow1ng rules further to> amend the Ind1an Forest Serv1ce
“:N1‘ (Pﬂcru1funnt; Rules, 1986, 'n9m21"; ‘ ' >
le- ) . .
ggv(ig 1, (1) These rutes may be :a1led 1he-IHdT§n--Forast "ue(Vle
o ' &ﬁepre%tﬁ“ht)—Amendmant-Rulasqw~4_97
v A ' :
' @& (2) They shall come into-force from the date of their
BARTOR s publication . in the Official Cazette sxcept. rule 7,
- % . which shall be deemad to have come into force from the
b1 Ist day of January, 1994, and ‘rule @ which shall come
R into force from the Ist day of January, '1998.
2. In the ’ndian Forpsr Snrvwce (Recru1tmpnt) Rulas, 196G,
(hereinafter referred to .as the principal ru\gs)
(i) After sud-rule (a) of rul 2, the fOW\owing sub-rule
qhal1 be inserted. - '
"{aa) “direct récruit”™ means a person appo1ntcd to the
service after recru1tment under clause (a) of  sub-rule
(2) of rule 4.
(ii) Clause {ii) of cub-rule (9) of ru]p 2 ghall be omitted:
3. FQr ru1e 3 of the Principal rules. the. following shall be
: substituted name1y:- . o
“1 .Censtitution of the sarvice.-(1) The ervwce shall
consist  of Lhn parsons racruited to Lhn Sarvice in
accordance with the provisions of thes rulaq.' ) P
4. In rula 4 of the prinéioa] ruies
A (i) Sub-rule (1) shall he cmit fed
YV e (i) in sub-rule (2, the werds "after the recru11ment under
! ./\LL%/ sub-rule (1), subsequent”™ shall be cmitted.
D ' : . )
\ v : . ‘ . . ‘ ,
4<T< (ii11) sub-ciause {(aa) cf. sub-rule(2) shall he omitted,
(iv) for sub-rule (2), the following shall be . substituted,

-namp1"-—
() .m)\p(t tn tha nrnviqmnn of thaan nn«-'

(a)  the met»od oOr mathodq of rmcru1tmenu tao be adopted

for the purpose of £i1ling up any particular
vacancy or Vﬂ"aﬂC}ﬁc as may be ‘reaquired 1o be
fillad during any pant1cu1ar period of

¥
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In

Rule
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recur*tment. ghall pe determined by the Centra)
Goverﬂment in consu?tation with the Commission and
the State Government Concerned: '

(b)) the Number 47 Dersons to be recruited by each
method shzi) be determined on each occas
Centraj Sov

erament in cqo

ion by the
ent cohcérhEd.“:

NSultation with
Governm

(v) Sub~rules (34) ang (&) eshan be Cmitted,

In rule 5 of thna orincipai rules, -

(1) in sub—ru?e(2) the worrde “ang {aa)" shall be
omitted )
(1) for SUb~ruie {(2), the fo]]owing Sub~-ryle shall he
substituted, Namsly: -

‘The  dinitia abpointment of PErsons recruitaq to  the
Service under ‘Clause (b) of Sub-rule (2) of rule 4
sha11l be in the senicor scale of pay. ", '

In S5Ub-ruia (1) of rule BA, the words "ar clause {aa)" shalj

be cmitted,

In rute 9 OF the Principai rules,

(i) in Sub-rule (2), for the wordsg ”Scheduled Castes ang
Scheduled Tritesg™, the worcdg “the Scheduled -astes, the
Scheduled Tribes ang Other Backward Classesg” shall e
substituted;

(i) After Sub-~rute (3) foﬂlowing Proviso shalj be inserted,
namely: -~
“Provided that candidates be]onging Lo  the Scheduled

- ites  or the cheduled Tribes op Other Backward
“idsses  ang declared by the Commissicn to be SUitabis
for appaintment L0 the Service shall bhe appointed
against Unreservag vVatancies, in case they~qua11fy for
appointment Lo the Service based on their merit without
Fecourse to the Denefit of réservation, ", .
7A 0F the Principal rules shi) be deleteq.
rula 9 gf the Principal rules, -
Sub-rules (1) amd (3), the jfo?iowing Sub~-rules
17 be substituted, namely: -
(1) The number of persons recruited under ryie 8 in
any state Cr group of States shai) not L, at any  time,
exceed 22 /3 per cent. of +ha humber of Senior hosts
under the State Government, central deputation reserva,
State deputation reserve and tie training rgserve in
relation to that State or T the “Sup of States, N
the Sschedura to  the lﬂﬁiﬁﬁmﬂﬁf lsgiggjvg Service
(Fixation of Cadre Strength) FeguiaioRg 1355
Or the purpose OF caiculation of the posts
la, fractions, if any, are to ignecred.
i tanra SN
e T ' 5

'.'.
/

A

% .‘

the State

~
T e,
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(3)y Nofthhstand1ng anythsnv contained in th1s rp1e1

- f \/ in relation " to the State of Jammu and Kashmir, i the

numbar of persons recruited under sub-rule. (1) 15ha11
not upto the 30th April, 2002 exceed at any time, fifty

par cant, of the numbsr of sanior posts . under the
State Govarnment, - central deputation - reserve,State
deputation reserve .  and the training reserve in-

ralation to that State in the Schedule to - the - Indian
Administrative Service (Fixation of PadreStrpngth)
Regulations, 1955.7.

Explanatory note. - The provisions for reservations, in
raspect of. the Other Backward Classes for recruitment to the
service was commenced by the Central Government from the year
1994 onwards and hence it is proposed to- give ratroctppct1vo
effect to the provisions of sub-rule (3) of rule 7 from the Ist
day of January, 1994. It 1is certified that by giving
ratrospective - effect to the provisions o¥ sub-rules (3) of "rule
7, nobody is being adversely affected. ' '

Sd/"‘

“(ARVIND VARMA)
cecretary to the Government of Tndia
[File Mo. 16015/51 a6-AIS(1)- C]

Foot Note: The Principal Rules were nctified vide. Not1f1cat1on
MO . 02706/64 ATS(IV) . dated 01.09.19066 and amended . vide
Motification Mos:- ' '

1. N3/02/67-AIS(IV). dated 15.03.1967
2, 03/08/86-ATIS(IV) dated 08.06.1967
2. N2/08/67=(1)=-A1S(1V) - dated t4.06.19868
4, 03/08/67~(1)-AIS(IV) dated 14.09.1968
5. N3/06/69-ATS(IV) - dated 31.08.1970
6. 03/03/70~(1)-AIS(IV) dated 01.03.1871
7. 03/16/70-(1)~-AIS(1IV) dated 26.04.1971
8. -ﬂ°/06/71~(1) AIS(IV) _ dated 07.10.1971
9. N3/ /1|~\I ALSTIV) Gated 19,0708
10. wJ/L\,',l \L\’) caved .G aUYe
11, OJ/U*//L ALu\IV) ' Gatved 22.05.5973
R R e (/G /T LRIS(T)-C : Gotod 9. 0o 1L i
13, SL)é;/J//‘d~h)»’IV) Gated iJ.ui. s
14, iéOkS/OJ,UO~AIS(I) golteu zo.uv. 1uBiEd
1h. R0 a/ Al ud-AalS(1) cated Q8,19 1u40
16, 14016/0i7 L ATS(T)~C Criod LT
17.  i40iL/eu/u2-nls()-C vated Lo LT tayaT
13, PANTAR/02/5 -AT8(T)-C dated 14 .3, 1307 : '
(1. VDDA
Donn Croicor
To
The T,
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NOTIFIC., T1cH _ ' ' S ’
. 4 e .

,ﬁ,‘,j:lﬂﬁ>_; In exercise of the poﬁcrs ddnfeffdg-by

¢ 1951, (S1'of 1951) read with rule 4 ef the Indien -

.+ Forest Service (Cadre) Zules, 1955, the Centrel ;
Government, in consultetien with the State Govornments

concerned, heroby makos the fcllowlug rogulgtions R :
furthor to waond tha Incien Forest Saryice (Firation of - 4
. CGedre Strength ) fieguletions, 1965, nemelys— - -

1

2c

“(Fixation ¢f Codra Strer

tilg

neviely s

(1) "hose uogulcgiihs may by collod the Indden - ) o

Forest Sorvige (Fixation of Cadre Strength) : :
v e vl Jdnendnen. Hegulctionsg'l978,1 , o

(2) Ihey shall eome int2 force on tie doto of . o ' a )
© . their shalg publication in tha Gavette of Indie, . f

In the Tchiedule Lo ‘the Indirn Forest

tgth) Hegulntions, 1755, for

Servigo R
heeding “fisgan wnd Heghalaya ™ wid thy entrfes ‘
!

.occuring thercundeor, the'following‘shull be substituted,; -

1,

ldditicnol Chior Gwservator of Forgsys Lt

., l ‘“\ ./ .
Deputy Censervetor of Forests M~

' Deputy Conscrvator of Fcresls,v

LSTE) 01D W23ELlY,

. ’
r e : X
t.-'J-J‘.im_: .

Senfor pests under the Stote Governnents, ﬂ . "7_ | !
i

Cilef Consorvator of Forosts I Lo Slow e

"{.‘.. N
Consexvator of Forusts 3 (2#1) - .
Censervetor of Forests, Development: 1+ '
Conrcrxvator uf Forests, iconente Circlo

Deputy Conservator of Forests
Znstern Lscen Yild Life Divisien 1~

e

558 Ctate Zad _ 17

Working Plen Cfficur _ 9~ : T .‘3'11
Foresty Utilisation Cfficer . 1 O <':'.W-E
Planuing 0fficor - 2 4 D e
Silviculturist 1 ‘ v
B _,éffj; Iy
S NENEY
‘ 29" -
| : T
¥ i PRI S RO T T T S U .:J:.‘..J

(4

e, et - Tt J.RVI“" e

o )
sub~gsection (1) of ‘Section 3 of the A1 Indic Corviges 1 .
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| QI tﬁf;. o Chiof Congarvator of Furests
‘ W R " Dircctor of Soil Consorvotion
‘. .. Deputy Conservetor of Forusts
. S - Deputy Conservetor of Forests, Trainfng
' Vorldng Plan Officex--—.
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LIST oF P‘QOMO’I‘W‘E "OFFIC“’RS m 1@81' cFty

Name of officers

1e Shri R.0.L. Nongbri,rs

2.

3,

4,
5,
6.
7o
8e
9.
10.
11,
12.

SeKe Chetia g
Ke Co Das, |15
Bele Kalita jryg

S. Ali, |8

Pe N Lahan‘/p) :
KeXKe Gohain)/ﬁ5
SOIvo'KaZi)[ﬁA
KsN.Dev Goswami ;g
Co ’I‘hanglianaju:j
KeCoe Pator, ;py

R. C. Goswami;lfj

® o o 00

Years. of

1969
1969

1969

1969
1969
1969
1969
1969
1969
1969
1569
1969

\

allotment

)
)
)
)
)
)
)
)
)
)
)
)

Amexua—/ﬁ
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